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LOK SABHA DEBATES

LOK SABHA
Weadhesday, April 16, 2008Chaira 27, 1330 (Saka)

The Lok Sabha met at Eleven of the Clock.

[MR. Speaxer 47 the Chairl

REFERENCE BY THE SPEAKER
Loss of Lives of Chiidren in Narmada Canal
[English]

MR. SPEAKER: Hon. Members, today moming about
41 children lost their lives and several others were injured
in a most tragic incident when a bus carying them fell
in Narmada Canal at Bodeli near Vadodara, Gujarat.

| believe, the House joins me in expressing our
profound grief over the tragic incident and moums the
loss of the precious lives.

We also convey our deepest sense of condolence,
sympathies and sorrow to the members of the bereaved
tamiles.

(Englist )

MR. SPEAKER: We have started the House today
badly but let us hope that the Pariament functions today
with your kind cooperation. Thank you.

Now, Q. 341—Shri G. Nizamuddin.
11.01 hrs.
ORAL ANSWERS TO QUESTIONS
[(English]

Four Laning of National Highways during
Tenth Plan

‘341, S‘;-lRI G. NIZAMUDDIN:
SHRI ZORA SINGH MAAN:

Will the Minister of SHIPPING, ROAD TRANSPORT - —

AND HIGHWAYS be pleased to state:

(a) the total quantum of funds sought from the
Planning Commission by his Ministry for converting various
stretches of National Highways into four-lane highways
during the Eleventh Five Year Plan and the amount
actually allocated to the Ministry; and

(b) the total length of National Highways targeted for
four-lane conversion during the Tenth Five Year Plan and
the actual achiévement, State-wise?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRi T.R. BALLU): (a) and (b) A
Statement is laid on the Table of the House.

Statement

(a) The Ministry had proposed the fund requirement
of Rs. 1,13,060.45 crore for the Central Sector Roads for
the Eleventh Five Year Plan including funds for
upgradation of National Highways (NHs) to four-lane
standards. As against this, the outlay of Rs. 1,07,359
crore has been allocated for the Central Sector Roads.

(b) The physical targets pertaining to the four-laning
during the Tenth Five Year Plan included the following:-

(i) Completion of Golden Quadrilateral (GQ) under
National Highways Development Project (NHDP).

(i) Completion of North-South and East-West
(NS-EW) corridors by 2007.

(iii) Four/six-laning of 800 km of NHs which are not
included under NHDP, However, this was
subsequently revised to about 150 km during
the Mid-Term Appraisal of the Tenth Five Year
Plan. The actual physical target for four laning
of such NHs was assessed as 164.59 km.

The State-wise details of progress of GQ and
NS-EW corridors at the end of the Tenth Five Year Plan
are at Annexure-l.

The State-wise details of the targets and
achievements for four/six laning of NHs which were not
included under NHDP during the Tenth Five Year Plan
are at Annexure-il.
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Annexure |

to Questions 4

The Stats-wise gdetalls of progress of Golden Quardrilateral (GQ) and North South-East West (NS-EW) Corridors at
the end of the Tenth Five Yoar Plan (as on 31.3.2007)

Length in km
Si.No. State GQ NS* EwW*
Length Completed Length  Completed Length Completed

1. Andhra Pradesh 1,016 1,016 7 39 - -
2. Assam - - - - 679 18.50
3. Bihar 206 194 - - 501 13
4. Delhi 25 25 21 8.50 - -
5. Gujarat 485 485 - . 634 337
6. Haryana 152 152 183 131 - -
7. Himanchal Pradesh - - )] - - -
8. Jammu and Kashmir - - 399 14.50 - -
9. Jharkhand 192 185 - - - -
“10. Kamataka 623 574 93 28.50 - -
1. Kerala - - 162 33.90 - -
12 Madhya Pradesh - - 537 42 118 25
13. Maharashtra 489 489 270 35 - -
14. Orissa 443 324 - - - -
15. Punjab - . 27 197 - -
16. Rajasthan 722 722 30 20 827 -
17. Tamil Nadu 341 341 750 60 - -
18. Uttar Pradesh 755 658 201 23 653 56
19. West Bengal 397 391 - - 331 47
Total 5,846 5,556 3,699 632 3,443 497

*NE-EW cormidors was to be completed by 2007.
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Annexure Il

The State-wise delails of the largels and achievements
for four/six-laning of Non-NHDP stretches of NHs
auning the Tenth Five Year Plan

Length in km
SiNo. Name of State Target Achievement

1. Andhra Pradesh 51 47
2. Chandigarh 2 1
3. Delhi 25 0
4 Gujarat 30.74 451
5.  Haryana 9 11.16
6. Kamataka 2 2
7. Madhya Pradesh 0 18
8 Maharashtra 53 0.55
9. Manipur 11.45 76
10.  Pudduchemy 0 16
1. Punjab 0 1
12.  Rajasthan 96 138
13. Tamil Nadu 0 3.2

14, Utar Pradesh % 55
18. Uttarakhand 1 6
Totat 164.59 157.31

SHRI G. NIZAMUDDIN: Mr. Speaker, Sir, | would
like to know from the hon. Minister whether the
Govemment of Andrha Pradesh has sent some proposals
for conversion of various stretches of the National
Highways into four-lane National Highways in the Tenth
Five Year Plan, and if so, the details of such proposals
undertaken so far. | would also like to know whether
some of the proposals have been rejected, and if so, the
reasons therefor.

SHRI T.R. BAALU: Sir, as far as Andhra Pradesh is
concerned, the proposals which we have taken into
account are: Vijayawada-Rajahmundry; Tada-Nellore
Bypass; Visakapatnam-Ankapalii-Rajahumundry...

CHAITRA 27, 1930 (Saka)

fo Questions 6

MR. SPEAKER: If it is a long list, you sent it to him
later.

SHRI T.R. BAALU: Sir, it is a very small one. They
are: Vijayawada-Rajahmundry; Tada-Nellore Bypass;
Visakapatnam-Ankapalli-Rajahmundry; Srikakulam-
Visakapatnam; Nellore-Chilkaluripet; Icchapuram-
Srikakulam; Vijaywada-Chilkluripet; Hyderabad-Vijaywada;
Cuddappah-Mydukur-Kurnool; Tirupati-Tiruthani-Chennai.
These project have been included in NHDP-V and NHDP
.

SHRI G. NIZAMUDDIN: Are there any proposals with
the Govemment to encourage industry and promotion of
exports by providing sufficient wide roads leading to
industrial areas, ports, mining areas, power and tourism
places?

SHRI T.R. BAALU: Sir, as far as economically
important places are concemed, we do take up projects
under NHDP-III. As far as port connectivity is concemed,
we are taking up projects wherever it is essential.

MR. SPEAKER: Shri Zora Singh Maan-Not present.
Now, Shri Avinash Rai Khanna
[Translation]

SHRI AVINASH RAI KHANNA: Mr. Speaker, Sir,
through you, | would like to know from the hon. Minister
whether his Ministry has received any proposal from
Punjab for four-laning of highway and if so, the time by
which the said project is likely to be completed.

Sir, the hon. Minister in his reply has shown the
target of completion of project for the last-year in Punjab
during tenth five year plan as zero while on k.m. road,
has already been constructed there. Is it not a mockery
of Punjab.

[English]

SHRI T.R. BAALU: Sir, Punjab is the most important
State as far as Government of India is concerned. We
have taken up Panipat-Jallandhar; Ludhiana-Chandigarh;
Ambala-Zirakpur; Amritsar-Wagha; Amritsar-Pathankot;
Kurali-Kiratpur; Chandigarh-Kurali; Jalandhra-Amritsar;
Ludhiana-Talwandi; Zirakpur-Parwanoo. These projects
have been take.. up in NHDP-Ill and NHDP-V.
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SHRIMATI C.S. SUJATHA: Sir, | would like to know
from the hon. Minister whether there is any plan to convert
the entire stretch of the National Highways in Kerala into
four-lane National Highways. Also | would like to know
whether there is any proposal to widen the National
Highways into six lanes. If so, what is the required width
of the road? Also | would like to know whether land
acquisition for the project has started anywhere in Kerala.

MR. SPEAKER: You Kindly say ‘Yes' or No.

SHR! T.R. BAALU: Yes, Sir. This Government will
say ‘yes' only, provided the State Government acquires
the land on time without putting any pre-conditions or
any such thing. Moreover, as far as Kerala is concemed,
the cost of land is very high, it is unimaginable. That is
why, | told the Chief Minister himself that whatever you
are going to buy for your projects, that particular value
can be taken into account by Government of India also.

They should please try to accommodate us also in their
fold.

[Transiation]

SHRI CHANDRAKANT KHAIRE: Mr. Speaker, Sir, the
State of Maharashtra gives maximum revenue in the
country. Several proposals from Maharashtra State have
been sent to the Central Government that include
proposals for CRF, National Highways and BOT well.
Ajanta-Ellora under my constituency is very important from
‘tourism point of view and there has been a long pending
demand for four-landing of road from Sholapur to Dhulia.
However, no progress has been made in this respect so
far. Through you, Sir, | would like to know from the hon’ble
Minister the names of proposals in respect of Maharashtra
which are likely to be given priority as priority needs to
be given to all the proposals of the State.

[English]

SHRI T.R. BAALU: It the hon. Member specifically
mentions the name of the particular stretch or the National
Highway Number, definitely | would help him. At the same
time, if anything is needed, let him approach me. If the
passenger car unit value is high, we would definitely go
in for four-laning. If it is more than 15,000 or 20,000, we
would definitely develop the particular road provided it is
on the National Highways.

MR. SPEAKER: After civil aviation, roads are the
most important areas.

India’s Achlevements in Space Programmes

*342. SHRI REWATI RAMAN SINGH: Will the PRIME
MINISTER be pelased to state:

APRIL 16, 2008

to Questions 8

(a) the broad achievements of the country under the

Space Programme during the Tenth Five Year Plan period;
and

(b) the specific details of India's efforts so far to
send a satellite to moon?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE AND MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) and (b) A
statement is laid on the table of the House.

Statement

(a) The broad achievements of the Space programme
during the Tenth Five Year Plan are:

* 20 major space missions were accomplished.

¢ Growth in communication Transponders capacity
from 100 to 200 exceeding the 10th Plan target
of 175,

* New vistas of applications based on space
technology, benefiting common man, namely,
Village Resource Centres, large scale expansion
of Tele-education, Tele-medicine, establishment
of Natural Resources Census and Disaster
Management Support,

¢ Imaging capability enhanced from 5.8 metre
resolution to better than 1 metre resolution.

* New technologies and facilities, such as,
Indigenous cryo engine/stage, Air-breathing
propulsion, Electric propulsion, Ku band
communications, microwave remote sensing,
Second Launch Pad, have been developed and
qualified.

e For the first time a spacecraft has been launched
into orbit and successfully brought back and
recovered through SRE mission.

(b) Chandrayaan-1 is India's first instrumented mission
to Moon to be launched by PSLV. The lift-off weight of
Chandrayaan-1 will be 1304 kg and it will carry
11 scientific payloads, out of which five of them will be
form India and six others from various scientific
communities around the world. Chandrayaan-1 spacecraft
will orbit around moon and during the 2 year mission
period will provide high resolution remote sensing of the
moon in a visible, near infrared, low energy X-ray and
high-energy X-ray regions. it will provide a three-
dimensional atias of the near and far side of the moon,
chemical and mineralogical map of the entire lunur surface
o study distribution of mineral and chemical elements.
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Presently, Chandrayaan-1 mainframe system is ready
for integration with various experimental payload packages.
The experimental packages are being integrated on the
spacecraft mainframe. After integration and initial testing,
the spacecraft will be subjected to testing in the space
simulation chamber and vibrational acoustic test facilities,
starting from first week of May 2008. Deep space tracking
network, which will control the statellite in its flight to
Moon and orbiting around moon, is established by having
18m and 32m Antenna system. The sub-systems of PSLV
are being integrated to make the vehicle ready for launch
of Chandrayaan-1 by third quarter of 2008.

[Transiation]

SHRI REWAT! RAMAN SINGH: Mr. Speaker, Sir, the
Parliamentary Standing Committee on Space had
recommended that the Department of Space should
prepare a long term programme for a specific period and
should implement it. Through you, | would like to know
trom the hon’ble Minister whether the Government have
prepared any fong term programme in view of the
recommendations by the said Committee and, if so, the
details there of and the extent to which the programme
has been implemented?

[English]

SHRI PRITHVIRAJ CHAVAN: Sir, the Department of
Space has embarked on a long-term Vision Statement
over the next 25 years, which will encompass the entire
activities of the Department of Space. That is under
discussion right now.

[Translation]

SHRI REWATI RAMAN SINGH: Mr. Speaker, Sir, the
reply of the hon'ble Minister is not relevant to the question.
China had started its space programme after India.
However, during afl these years India has lagged behind
China in this regard. The Government will launch
Chandrayaan-l Mission in May, 2008. Through you | would
like to know from the hon'ble Minister whether the
Govemment propose to send man on moon in near future.
If so, the time by which it is likely to be sent and, if not,
the reason therefor.

[English)

SHR! PRITHVIRAJ CHAVAN: Sir, there are three
parts of his Question. The first is a comparison with
China. | would like to inform the august House that in
many areas of Space Technology, india is ahead of China,
particularly, in the Remote Sensing Applications, in the
quality of our imagery.

CHAITRA 27, 1930 (Saka)

to Questions 10

China is, indeed, ahead of us in the Launch Vehicle
Technology. But in making of satelites also, we are
definitely comparable to the best in the world.

Now, on his question about sending a man in space,
serious studies are going on about sending a man in
space. No final decision has been taken. But | would like
to distinguish between sending a man in space and
sending a man on the moon. The first step that we would
take is to send a man in space. That decision has not
yet been taken. It is under active consideration of the
scientists and the Govemment. We have sanctioned about
Rs. 85 crore last year to do a detailed project report for
this project. Soon, it will come before the Government
and we will assess the cost-benefit of sending a man in
space.

About the Chandrayaan Project, it is in the right end;
it would be taunched sometimes in the third quarter of
this year. It will send a satellite, which will circle moon;
and we are very excited about the Chandrayaan Project.

MD. SALIM: Sir, while we are proud that there is
commendable development in the field of space
technology and space programme, particularly by the
people attached to ISRO, the scientific community, we
have also distinguished in launching satellites successfully.
Our track record says this. | also wish success for the
Chandrayan-1. My specific question in this regard is this.
While we launch our own satellites into the orbit,
commercially we are doing it for other countries also
private or Government. | want to know whether we have
any protocol or consideration from the political point of
view in regard to defence and security by taking up such
things to launch satellites of other countries. In this
particular respect, | want to know, whether the
Govemment of India and ISRO, in the last year, have
launched an Israeli spy satellite successfully and whether
those consideration were taken into consideration by the
highest authority of the Government of India.

SHRI PRITHVIRAJ CHAVAN: Sir, as | said, Indian
space capabilities have come of age. We are a major
space-faring nation and | would say, we are one of the
five nations who have the advance capability in space
technology. In order to get commercial benefits out of
this technology, we have a commercial organization called
ANTRIX which offers various products out of this space
programme. One area where we have been looking for
a long time is, as our launcher rockets become more
sophisticated, particularly the PSLV and the GSLV, we
have been considering the possibility of making
commercial launches. India has, so far, sent eight foreign
satellites with our own rockets very successfully. It is a
fact that after the Italian satellite, Agile, which was
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launched earlier, the lIsraeli satellite, which was a
dedicated launch, only to launch those satellites was
undertaken as a part of commercial contract. This was
considered at the highest level of the Government and
ISRO got a lot of money from both the Halian launch
and the Israeli launch and we are going to be a major
player now in the launch vehicle technology oftering launch
services to other countries.

if there is any thing more that is required, | will give
them.

MD. SALIM: What about security and defence
considerations?

SHRI PRITHVIRAJ CHAVAN: The Govemment has
considered this. It is only a commercial contract to launch
a satellite. Many countries have these kinds of sateliites,
which are radar-imaging satellites with five-metre
resolution. Canada even offers the products out of the
imaging satellites commercially. it is available on the
Intemet. So, our domain was only to launch a satellite.

SHRI B. MAHTAB: Sir, it is very really gratitying to
note that the space programme has got world attention
and aiready 20 major space missions have been
accomplished by our country. | would like to extend the
question relating to Chandrayan-1, as it has been stated

“that in the third quarter of this year the first scientific
payload ot 1,304 kg. will be lifted by Chandrayan-1 and
it will carry eleven scientific payloads. As it has been
stated in the answer, five of them will be from India and
six others from various scientific communities around the
world. | would like to know from the hon. Minister as to
which are the six other scientific communities which are
going to support us in this venture.

SHRI PRITHVIRAJ CHAVAN: Sir, Chandrayan-1
mission is a space exploration mission, moon exploration
mission. It is a scientific mission to study the lunar
landscape. Whenever such scientific missions are
launched globally, each country offers opportunities to
scientific payloads of other countries. India also has
offered to carry certain satellites, scientific experiments of
other countries on board Chandrayan-1 apart from our
main equipment which will be carried. Six experiments
from various countries, including the United States will
be—they are mostly universities and laboratories—carried
free. As we have done in the past, our experiments have
fiown in other satellites and we are now—because of our
maturity—offering scientific cooperation with other countries
to carry certain experimental payloads on Chandrayan-1.

APRIL 16, 2008

to Questions 12

SHRI VIJAYENDRA PAL SINGH: Sir, it is a fact that
the Indian scientists have been recognized world over,
but one of the constraints in our Space Programme, as
we know from the ISRO and the reports, is that the best
Indian scientists are still working abroad. | would tike to
ask the hon. Minister how we are going to lure them
back into our country because our scientists working n
NASA and other countries have big names. Is there a
way out to lure them back to India?

MR. SPEAKER: It is not only the Govermment's job;
| think, it is everybody’s job.

SHRI PRITHVIRAJ CHAVAN: Sir, it is a fact that
many good scientists from all our scientific establishments
do go abroad. Some of the best brains coming out of
our scientific institutions and universities go abroad, but
| will not say that it is an alamingly high rate. Many
people are now choosing to stay in India because of the
quality of work that Indian science system is offering to
them. But Sir, it is a fact and therefore, in order to
overcome the shortage of scientists, the Department of
Space has launched last year a specific Indian Institute
of Space Technology in Trivandrum. We have already
recruited people, they will be specifically trained for space
technologies and we make good the shortage of scientists
that we are facing with our expanded Space Programme.

HIV/AIDS Affected Children

*343. ADV. SURESH KURUP:
SHRI SURAVARAM SUDHAKAR REDDY:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the National AIDS Control Organisation
(NACO) has any effective programme to address the
issues pertaining to HIV/AIDS affected Orphans and
Vulnerable Children (OVC);

(b) if so, the details thereof alongwith the number of
such children affected by HIV/AIDS, State-wise; and

(c) the steps taken by the Government to address
the constraints/problems being faced by the HIV/AIDS
affected children particularly of OVC category in the
country?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS): (a) to (c) A statement is
laid on the Table of the House.
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While it is estimated that India has 2.5 million persons
living with HIV/AIDS, there is no data available regarding
the number of infected and affected orphans and
vuinerable children. In the absence of such data, there
was no defined strategy interventions under National AIDS
Control Programme-Phase Il (NACP II, 1999-2006). Under
NACP-Ill (2007-2012), two Initiatives have been launched:-

Expanding access to Anti Retroviral Treatment (ART)
to infected children. Til 2006-07, there was an estimated
1800 children on ART taking adult drugs. With the launch
of the pediatric fixed dose combination of ARV drugs,
32,803 children have so far been registered, of whom
9,478 children are on ART in the 147 ART Centres in
the country. The State-wise details of children registered
and under treatment is enclosed as annexure.

Mobilized US $ 14 million from Global Fund for AIDS,
TB and malaria Round-VI in 2007-08, for providing a
package of services including medical care for
opportunistic infections, psychd-social support,
supplementary nutrition, education, etc. over a period of
five years. The above mentioned interventions for infected
and affected children including orphans, are at present
being implemented in the 4 States of Manipur, Tamil Nadu,
Andhra Pradesh and maharashtra with the target of
reaching 65,000 such children by 2012. Of this so far
5,500 children have been provided assistance. During the
current year, it is expected that an additional 9,500
children would be covered.

Annexure )

State HIV+Children  Children alive

Identified and on ART
1 2 3
Tamil Nadu 5074 1638
Maharashtra 7390 2383
Andhra Pradesh 7774 1880
Kamataka 4389 1198
Manipur 1519 355
nagaland 272 45
Delhi 1060 329
Chandigarh 313 138
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1 2 3

Rajasthan 573 205
Gujarat 1070 267
West Bengal 306 98
Uttar Pradesh 598 192
Goa 166 26
Kerala 462 148
Himachal Pradesh 84 47
Pondicherry 60 36
Bihar 313 66
Madhya Pradesh 279 140
Assam 51 14
Arunachal Pradesh 2 0
Mizoram 48 13
Punjab 360 102
Sikkim 0 0
Jharkhand 131 26
Haryana 167 29
Uttarakhand 52 21
Jammu and Kashmir 41 19
Orissa 166 19
Chhattisgarh 80 43
Tripura 0 0
Meghalaya 3 1
Total 32803 9478

ADV. SURESH KURUP: Sir, for any focused action
regarding HIV affected orphans and vulnerable children,
the most important factor is that we should have a proper
data regarding them, but unfortunately, the Government
is not having data regarding HIV affected orphans and
vulnerable children. So, whatever initiatives the
Govemment has taken regarding children, these sections
go out of that focus and out of that network. This is very
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important because these children are potential carriers
also. So, | would like to know what steps the Govemnment
are taking to prepare proper data regarding orphans so
that we can give focused attention to this category in
relation to HIV treatment and prevention.

DR. ANBUMANI RAMADOSS: Prior to 2005, there
was not much data of the children affected and orphan
children due to HIV/AIDS affected parents, but since 2005-
06, we have been able to collect data. The problem for
which we could not collect data was that children do not
come to these Centres for testing or counselling since
they are children and they have to be driven by the
elders. Since about 2005-06, we have been able to collect
data. In my answer, it is already stated that 32,803
children have been registered with these ART Centres,
out of which 9,478 children are on drug therapy.

As it is, in the National AIDS Control Programme lii,
which we have launched last year, we are focusing on
children and also, we have allocated a part of the money
to rehabilitate the orphan children as also for their
education, for the psycho-social support, for their nutritional
status and also for imparting skills to their mothers so
that some employment could be generated so that children
could be taken care of. Again, it is not only a heaith
.issue, but a social issue as well. So, the Department of
Social Justice as well as the Health Ministry is working
in tandem to take care of these children.

ADV. SURESH KURUP: Sir, we all know that the
HiV affected children face social boycott everywhere. They
are not admitted into the schools. They are asked to go
out of the schools in which they are studying. They are
not given proper treatment by the medical personnel. So,
| would like to know what steps Govemment are initiating
to sensitise the public, especially the teachers in the
schools and also the medical personnel, regarding this
tactor.

MR. SPEAKER: It is a good question.

DR. ANBUMANI RAMADOSS: Sir, | also accept all
that the hon. Member has said. The first National AIDS
Control Programme (NACP) was started in 1992; the
second NACP was started in 1999; and the third NACP
was started in 2007. We had gone through a lot under
these programmes for awareness creation not only among
the affected persons, but the general public as well. Here,
| would like to state that the Pariiamentary Forum on
HIV/AIDS also has been doing a very good work in
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creating awareness. We are trying to have Legislative
Forum, Panchayat Forum, etc. We have brought a lot of
Panchayat Members as well to Delhi, and we are making
brand ambassadors also. -

We have gone to about 1,15,000 schools, taking the
children into account, and we have started Red Ribbon
Clubs in these schools and colleges to create massive
awareness. But there have been some very unfortunate
incidents where the innocent children have been shied
away from schools, especially, in progressive States like
Kerala and Maharashtra. Some of them were tumed away
from employment and some of them were tumed away
by lsamed doctors themselves. Now, we have created
awareness in order to take care of these issues, but
there have been isolated incidents like this. Therefore,
we are trying to bring in a law so that they will not be
discriminated against at work places, education places
as well as treatment places. We have been working on
this Act for the last 1'/, years. We have had a lot of
deliberations and discussions. The Lawyers Collective
Forum has been given the responsibility, and they have
gone to different parts of the country. Currently, it is in
the process stage, and it is in the Law Ministry. In due
course—hopefully, within this year—we will be having an
Act after going through all the processes in the Parliament
against discrimination in work places, in treatment places
and in employment places.

SHRI SURAVARAM SUDHAKAR REDDY: Sir, | would
like to know this, through you. Is there any special plan
of the Health Ministry to have special residential orphan
homes for the innocent victims of HIV/AIDS who are very
large in numbers throughout the country?

DR. ANBUMANI RAMADOSS: We have concept
called the Community Care Centre for HIV affected
patients— who are in their last stage—for their palliative
care. These Community Care Centres are given to NGOs
to run and take care of the patients in their last stages.
As regards taking care of orphaned chiidren in special
homes, currently we do not have a proposal. But under
the NACP-iil, we have taken cognizance of this problem.
Once the positive mother is treated, the child could be
negative. We are giving Prevention of Parent-to-Child
Transmission of HIV from 2002-2003, and we have been
able to save a lot of children from becoming affected by
HIV/AIDS even though the mother is positive. But
unforunately, the mother dies in a few years, and the
child is orphaned and the family aiso abandons the child.
It is a very huge problem that we are facing, namely,
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discrimination in the soclety. The relatives of the parents
also discard the children. We are going to have
programmes focused on these orphaned children under
the NACP-IIl.

| have already mentioned that, today, we are
supporting for their psycho-social support, educational
support, nutritional support as well as in the future, we
will take care of this. Further, we will have programmes
for the orphaned children in NACP-lil.

SHRI S.K. KHARVENTHAN: Sir, throughout the
country, nearly 35,000 children are affected with HIV/AIDS.
in rural areas, particularly in taluk and district areas there
are no Anti Retroviral Treatment (ART) centres in the
Government hospitais. The private hospitals in those areas
also do not admit these kinds of children. Will the
Government open ART centres in all taluk and district
headquarters, and Govemment hospitals to protect the
interest of HIV infected children?

DR. ANBUMANI RAMADOSS: Sir, today, we have
147 centres all over the country, and we have it in all
the States. It is not an easy task to start one centre as
we need dedicated staff; we need trained personnel,
especially, MDs, nurses, etc. We need to have the
logistics of drugs; and we need to have CD-4 count, so
that the patients can come and get themselves checked
up once in six months, and according to the count, tablets
are given and ART is started. In fact, we have increasel
the numbers. We started a policy when we took over. In
fact, there were only eight centres in 2004.

Today, we have 147 centres. We are going to expand
it in due course to nearly 250 centres. Also, we have a
concept called ‘Link ART Centre’ a sub centre where
only medicines are being dispensed; we are trying to
distribute that. According to the severity of the affected
regions, we are focussing. We are not going to have a
pan-distribution all over the country.

Sir, we have categorized districts as ‘A, ‘B, ‘C’ and
‘D’. We have nearly 156 ‘A’ districts where the prevalence,
HIV affected people, among the general population is
more than one per cent. Category ‘B’ districts are those
where the prevalence of STD patients is more than five
per cent. We are focussing on those districts, irrespective
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of States being categorized as high-prevalent States or
low prevalent States.

| am sure, Sir, in due course, the entire country will
be covered, according to the priority of the affected
districts and the affected regions.

[Transiation]

PROF. MAHADEORAO SHIWANKAR: Mr. Speaker,
Sir, generally it has been observed that thers is a large
number of AIDS affected people in Tamil Nadu,
Maharashtra, Andrha Pradesh and Karnataka etc under
the circumstances will the hon'ble Minister lay the names
of the districts under category ‘A’ and ‘B’ on the Table of
the House. At the same time in second part of my
question | would like to know whether the Government
propose to set up special care units at district levels
especially in above four States. | would also like to know
as what do the Government propose in this regard.

[Enghsh]

MR. SPEAKER: The question relates to children and
he has already answered the part.

DR. ANBUMAN! RAMADOSS: Sir, for taking care of
the problem, | have already said that 156 districts in the
country have been categorized as ‘A’ districts.

MR. SPEAKER: You have already said that.

DR. ANBUMANI RAMADOSS: High focus is
concentrated in these high prevalent districts in these
four States, that is, Tamil Nadu, Karnataka, Andhra
Pradesh and Maharashtra. To take care of the problem,
we have now targeted interventions. Targeted interventions
are focused interventions on high-risk groups, like
commercial sex workers, truck drivers, migrant labourers,
health personnel, etc; all these are focused groups. We
ask the local NGOs who are associated with these high-
risk groups to do targeted intervention so that the
prevention method is there. In Maharashtra and in all the
high prevalent districts, there have been targeted
interventions. Today, there are approximately 720 to 730
targeted interventions. We are trying to upscale it so that
each district has focused targeted intervention so that it
does not get out of hand.
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DR. K.S. MANOJ: | would like to congratulate the
Minister for taking a good number of initiatives to control
HIV/AIDS. it has actually brought down the incidence from
5.2 million to 2.5 million. In the Annexure-li, it has been
mentioned that there are 32,803 HIV affected children in
our country, but only 9,478 that is, nearly one-third, are
getting ART treatment. | would like to know from the
hon. Minister as to what are the difficulties faced by the
Government in giving ART treatment to these children
and what are the steps taken by the Govermment to get

100 per cent coverage in giving ART treatment to these
children.

DR. ANBUMANI RAMADOSS: Sir, when it is said
that there are 32,803 registered children, it does not mean
that there are only these many number of children who
are affected by HIV. These many number of children has
come to our facility for them to be tested. There are
more children and subsequently when they come, we
take them in. When we say that there are 7,478 children
put on ART treatment, it does not mean that all these
children need that therapy today.

We have to have a CD-4 count of less than 400 to
_start this terapy. The difference between HIV and AIDS
is that a person can be HIV affected without needing a
therapy for anywhere between 2 to 10 years or even 15
years also, according to the immunity level; subsequently
only after the HIV affected person becomes an AIDS
patient, after the CD-4 count, the therapy is needed. All
these children do not need that. All these registered
children, when they need that, definitely, we will provide
the therapy free of cost. We have the first line therapy.
We have started early this year the second line therapy
of ART, which is a very expensive therapy. We have
started two centres in the high prevalent States, that is,
one in Maharastra and one in Tamil Nadu. We are trying
to subsequently expand these centres, even though it is
a very costly affair.

MR. SPEAKER: Q. 344—Shri K.J.S.P. Reddy—Not
Present

Dr. Gill, you have to wait for another opportunity.
Q. 345—Shri jual Oram—Not present.

Shri Anandrao Vithoba Adsul.
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lron-Ore Mining on Forest Land

*345. §HRI ANANDRAO VITHOBA ADSUL:
SHRI JUAL ORAM:

Will the PRIME MINISTER be pieased to state:

(a) whether the Union Govemment proposes to allow
the use of forest land for Iron-ore mining project;

(b) if so, the number of such proposals pending with
the Union Government in this regard, State-wise along
with the norms prescribed for granting such clearance;

(c) whether the Union Govemment has conducted
any study to assess the adverse impact of lron-ore mining
projects on the forest land; and

(d) it so, the outcome thereof and the steps taken
by the Union Government to check the adverse impact
on environment and forests due to mining of iron-ore?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY):
(a) to (d) A statement is laid on the Table of the House.

Statement

(a) and (b) The Central Government accords approval
for diversion of forest land for, /fer-ala, extraction of
iron-ore under the provisions of Forest (Conservation) Act,
1980. At present, 29 proposals including those of
prospecting of iron-ore in forest areas are pending with
the Union Government involving about 9786 ha of forest
land in seven states of the country. Details of these
proposals are given in the enclosed annexure. Though
the mining of minerals is an area specific activity, the
diversion of minimum and unavoidable forest land for non-
forestry purposes with appropriate Compensatory
Afforestation is the guiding principle for considering
approval under the Forest (Conservation) Act, 1980.

(c) and (d) Environmental impact Assessment (EIA)
for individual projects are invariably conducted to assess
the adverse impact on environment and ecology of the
project area, which are taken into consideration while
according approval for such mining projects. However, no
such comprehensive study to assess the adverse impact
of iron-ore mining projects on the forest land in the country
has been undertaken by the Union Govemment.
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Annexure
State No. of cases
Andhra Pradesh 2
Chhattisgarh 6
Goa 2
Jharkhand 3
Kamataka 3
Orissa 1
Tamil Nadu 2
Total 29

SHRI ANANDRAO VITHOBA ADSUL: Sir, as the
economy has grown there is heavy pressure on the forest
land and a major part of the prime forest land was
converted for mining during the recent past. It was
observed that surface extraction and solid waste disposal
are more responsible for affecting the environmental
parameters like soils, land forms, ground water, surface
water and flora. | would like to know from the hon. Prime
Minister as to what steps are taken by the Government
to maintain the ecological balance and increase economic
growth?

MR. SPEAKER: Does this arise out of this question?
}

SHRI VIJAYENDRA PAL SINGH: Yes. Why not?

MR. SPEAKER: My question is ‘why’ and you are
answering in ‘why not'.

SHRI S. REGUPATHY: | am prepared to answer the
part of question related to forest.

The Forest Conservation Act is not prohibitory it is
regulatory. Under the Forest Conservation Act, diversion
of lands is permissible with certain conditions. Regarding
the main question, 1,400 projects pertaining to mining of
various ferrous and nonferrous metals have been accorded
approval by the Central Government involving
approximately 1,12,708 hectares of forest land.

SHRI ANANDRAO VITHOBA ADSUL: In spite of
enforcement of all the Acts and Rules, the country is
lagging much behind in restoration of land, hydrology and
ground water position, and resettlement of project-affected
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people. | would like to know from the hon. Prime Minister
as to what are the steps taken to address those aspects.

SHRI S. REGUPATHY: Under the Ministry of
Environment, certain conditions are imposed for control
of air pollution, water pollution and sound poliution. Site-
specific environment amelioration conditions are also
imposed while granting environmental clearance for
industrial projects in the past.

SHRI BIKRAM KESHARI DEO: | would like to know
from the hon. Minister with regard to illegal iron ore mining
activity that is taking place in forest lands. How many
such cases has the Government identified so far and
what action has the Government taken against those
illegal mines in the forest areas in various States? The
Minister stated that in Orissa there are only 29 such
cases. This figure is much less compared to the actual
activity of illegal mining going on in forest areas in orissa.
When the forest land is leased out for iron ore mining or
any other mining there is a compulsory provision for
compensatory plantation. How many companies have done
it and how many companies have not done it? Can the
Government give me a detailed list?

SHRI S. REGUPATHY: The question relates to iron
ore mining. In all there are 29 cases pending out of
which 23 have already been sent to the Central
Empowered Committee and only six are remaining with
us.

MR. SPEAKER: Are there many other cases? That
was the question.

SHRI S. REGUPATHY: No report has been received.
If the hon. Member gives us the details, we are ready to
take action... (/nterryptions) It is in the Concurrent List.

MR. SPEAKER: He is very much accommodating.
He wants particulars from you. Give it to him.

SHRI RUPCHAND PAL: There is a provision and
practice of asessing the adverse impact of a project on
the environment prior to giving approval. However,
environmental degradation continues to take place after
the approval is given. The Government has admitted that
no such comprehensive study to assess the adverse
impact of iron ore mining projects is till now undertaken.

We know about the infirmities with regard to the
National Mineral Policy, the latest one. May | know from
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the Government whether the Government would make it
mandatory that not only prior approval study but also
post-implementation study within a time-frame, for giving
approval for that purpose?

SHRI S. REGUPATHY: Mining license is given by
the State government only. We are giving permission for
mining under the Forest Act. Mining comes under the
State subject and they are giving the permission for
mining. Regarding the comprehensive study, we have
clearly stated in the reply that no such comprehensive
study to assess the adverse impact of iron ore mining
projects on the forest land in the country has been
undertaken by the Govermnment in our Department. That
is all | have to say...(/nterryptions)

SHRI RUPCHAND PAL: When do you propose to do
that?... (lnternyptions)

MR. SPEAKER: He has taken note of it.

Shri Ramdas Athawale, it you have any relevant
question, you may ask

SHRI RAMDAS ATHAWALE: Provided the Minister
. gives the relevant answerl... intermyptions)

[Translation]

Mr. Speaker, Sir, permission of the Department of
Forests, the Government of India is required to be sought
for mining of minerals in forest areas or at any other
place. In this regard, there is a need to amend the extane.
Forest Act so that Department of Forest could accord
permission at the earliest to the companies or individuais
imtending to carry out mining on the land. | would like to
know from the hon’ble Minister as to what action is being
taken by the Government to ensure that permission is
granted by the Department of Forests for mining on its
land at the eartiest.

[English]

MR. SPEAKER: You completed your question. Please
take your seat. It seems to be relevant.

SHRI S. REGUPATHY: We will take steps to give
permission very quickly.

MR. SPEAKER: | admire your brevity, Mr. Regupathy.
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Q. 346—Shri Harilal Madhavji Bhai Patel—not
present

Shri Jasubhai Dhanabhai Barad—not present
Today is not Monday!
Q. 347—Shrimati Bhavana P. Gawali—not present.

Shri Sanjay Dhotre.
Highways Connecting Neighbouring Countries

+

*347. SHR!I SANJAY DHOTRE:
SHRIMATI BHAVANA PUNDALIKRAO
GAWALL:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) the details of the Highways cornnecting
neighbouring countries as on date; and

(b) the details of agreements signed with the
neighbouring countries for the projects already taken up/
fikely to be taken up for road connectivity?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) and (b) A
Statement is laid on the Table of the House.

Statement

(a) A number of roads including National Highways
connect neighbouring countries. However, this Ministry is
primarily responsible for development and maintenance
of National Highways. The details of the National
Highways extending upto the Intemational Borders are
given in Annexure-l.

(b) No Agreements have been signed with the
neighbouring countries exclusively for development of the
National Highway connectivities mentioned above.
However, the details. of the Agreements/Memoranda of
Understanding (MOU) signed for construction of roads on
Indo-Nepa! border and with Myanmar are given in
Annexure-il. Further, the Asian Highways (AH) Network
extends to 32 countries, which also includes the
neighbouring countries of india. The Government of India
has signed the Inter-Govemmental Agreement on AH
Network in April, 2004.
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Annexure |

National Highways extending upto the International Borders

Name of the International National Description

State Borders Highway No.

1 2 3 4

Waest Bengal Bangladesh NH-35 The highway connecting Barasat and Bangaon and proceeding
to the border between india and Bangaidesh.

Uttar Pradesh Nepal NH-28C The highway starting from its junction with NH-28 near
Barabanki connecting Baharaich and terminating at Nepalgunj
in the State of Uttar Pradesh.

NH-29 The highway connecting Varanasi-Ghazipur- Gorakhpur-
Pharenda and terminating at Sonauli in the State of Uttar
Pradesh.

Assam/Nagaland/ Myanmar NH-39 The highway connecting Numaligarh-imphai-Palel and

Manipur proceeding to the border between india and Myanmar.

Assam Bhutan NH-152 The highway starting from its junction near Patacharkuchi on
NH 31-C connecting Hajua and terminating at Indo-Bhutan
border.

Assan/ Myanmar NH-153 The highway starting from Ledo on NH-38 in the State of

Arunachal Pradesh Assam and terminating at Indo-Myanmar Border (Stillweli Road)
in the State of Arunachal Pradesh.

Assam Bangaldesh NH-151 The highway starting from its junction at Karimgunj on NH-44
and connecting Phirkand, Akbarpur and terminating at
Sutarkhandi on Indo-Bangladesh Border in Assam.

Meghalaya Bangladesh NH-40 The highway connecting Jorabat and Shillong and proceeding
to the Border between India and Bangladesh near Dawki and
connecting Amlarem and terminating at junction with NH-44
near Jowai.

Bihar Nepal NH-28 A The highway starting from its junction near Pipra with the NH-
28 and connecting Sagauli and Raxaul and proceeding to the
Border between India and Nepal.

Nepal NH-77 The highway starting from its junction near Hajipur on NH-19
and connecting Muzaffarpur (NH-28) Sitamarhi and Sonbarsa
in Bihar.

Nepal NH-57 A The highway starting from the junction of NH-57 near

Forbesganj and temiinating at Jogbani in the State of Bihar.




27 Oral Answers APRIL 16, 2008 to Questions 28
1 2 3 4
Nepal NH-104 The highway starting from its junction near. Chakia on NH-28
and connecting Narhar Pakari bridge-Madhuban-Shivhar-
Sitamarhi-Harlakhi-Umagaon-Jaynagar-Khutauna and terminating
at its junction near Narahia on NH-57 in Blhar. The NH-104
touches the Nepal Border near Gopalpur.
Punjab Pakistan NH-1 The highway connecting Dethi-Ambala-~Jalandhar and Amritsar
and proceeding to the border between India and Pakistan.
NH-10 The highway connecting Delhi and Fazilka and proceeding to
the border between India and Pakistan.
NH-95 The highway starting from its junction near Kharar on NH-21

and connecting Samrala-Ludhiana-Jagraon and terminating near
Ferozpur in the State of Punjab.

Annexure

/]

The defails of the Agreemenis/Memorandum of Understandings (MOUs) signed withh nefghbourning countries

Si.No. Country with Details of Road Projects Status of AgreementMOU
which Agreement/
MOU signed
1. Nepal 13 km long Mahendranagar (Nepal) to Agreement signed
Tanakpur (India) Link Road
2 Nepal Terai Roads Project in Nepal; preparation Agreement signed
of DPR only for strengthening of 41 roads
(about 660 km) and 2 bridges in Terai are
of Nepal near the Indo-Nepal border
3 Nepal Raxaul-Birgunj, Jogbani-Biratnagar, Sanauli- MOU signed between Govemment of India and Govemment
Bhairahawa, Nepaiganj Road-Nepalganj of Nepal in August 2005 for development of Integrated Check
Posts on four major check posts; this includes development
of mentioned link roads between two sides apart from other
infrastructure for customs and passenger transit.
4 Myanmar Upgradation of 160 km long Tamu-Kalewa- Government of India (GOI) upgraded the road in 1897. Under
Kalemyo (TKK) road in Myanmar across Manipur a MOU signed between the GOI and the Goverment of
Myanmar, GO! took up the responsibifity of maintenance of
the TKK road for six years.
5 Myanmar Development of road from kaletwa in Myanmar Framework Agreement and two Protocols on the ‘Kaladan

upto India Myanmar border and the 117 km long Multi Modal Transit Transport Project have been signed

road within India from the Myanmar border to
Natkawn upto NH-54 in Mizoram

between GOl and Govemment of Myanmar. The Project
envisages connectivity between Indian Ports on the eastem
seaboard and North Eastem Region of India via Myanmar. It
involves the development of Sittwe port and riverine transport
on Kaladan river in Myanmar and the development of roads
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[transiation]

SHRI SANJAY DHOTRE: Mr. Speaker, Sir, the hon.
Minister in his reply has stated that the Asian Highways
Network is connected with above 32 countries. | would
like to ask him whether these 32 countries have signed
an agreement for the purpose. it is so, because if they
do not do so, this project cannot be completed.

[English]

SHRI T.R. BAALU: Recently, we have signed an
agreement for the purpose of developing the roads which
are connecting 32 countries. At the same time, | would
like to say that development of roads will have to be
taken up by the respective countries only, not by us.

[Trans/ation/

SHRI SANJAY DHOTRE: Mr. Speéker. Sir, | would
like to know.

[English]

From the hon. Minister about the progress made till
date in this regard.

SHRI T.R. BAALU: As is well known, it is in the
initial stage. Recently, we have signed an agreement.
Moreover, DPR is taken up on particular roads where’
roads are touching various countries.

SHRI KIREN RIJIJU: My question is a very pointed
one on National Highway-153 because this is related to
a very historic road, the Stillwell Road. Hon. Prime
Minister has also launched the Look East Policy. This
road is going to be the lifeline of the Look East Policy
because it is going to connect India and Myanmar, right
up to Kunmi in southem China. What steps are being
taken by the Ministry so that this road starting from Ledo
is initiated at the earliest?

SHRI T.R. BAALU: Sir, this particular National
Highway-Ledo to Myanmar-is receiving the attention of
the Government of India for upgradation. Framework
agreement and two protocols on-Kaladan multi-modal
transport project has been signed between the
Govemment of India and Myanmar. The project envisages
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connectivity between Indian Ports on the Eastem seaboard
and North-Eastem region of India via Myanmar. it involves
the Sittwe port and riverine transport on Kaladan river in

Myanmar and the development of road connectivity
mentioned.

MR. SPEAKER: Q. 348—Shri Ananta Nayak—Not
Present.

Shri Adhalrao Patil Shivajirao—Not present
Q. 349-Shri Baleshwar Yadav—Not present.

Perhaps everybody has thought that there will be no
Session today!

Q. 350. Shri Santosh Gangwar.
[Translation]
Re-cyciing of E-waste

+
*350. SHRI SANTOSH GANGWAR:
PROF. VIWJAY KUMAR MALHOTRA:

Will the PRIME MINISTER be pleased to state:

(a) whether the Government has prepared the
Guideline Document for Environmentally Sound Re-cycling
of E-waste;

(b) if so, the details thereof, and

(c) the steps taken to ensure that the imported E-
wastes are used only for direct re-use and not for
recycling or for final disposal?

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (c) A Statement is laid on the Table of
the House.

Statement

(@) Yes, Sir. The Guidelines for Environmentally Sound
Management of e-waste have been formulated and the
approved guidelines are placed on the Ministry’s and
CPCB's website www.enviornic.in and www.cpeb.nic.in

respectively.
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(b) The Guideline provides the approach and
methodology for environmentally sound management of
e-waste which include details such as e-waste composition
and recycle potential of items of economic value,
identification of possible hazards contents in e-waste. The
recycle, re-use and recovery options, treatment and
disposal options and the environmentally sound e-waste
treatment technologies etc.

(c) As per the provisions of the Hazardous Waste
[Management & Handling] Rules, 1989 and amendments
thereof, Waste Electrical and Electronic Assemblies are
covered under category B 1110 in List B of Schedule-3
(Part A) to these Rules which is applicable for import
and export of hazardous wastes. Waste under this
category is permitted for import only for direct reuse and
not for recycling or final disposal.

[Translation/

SHRI SANTOSH GANGWAR: Mr. Speaker, Sir, |
would like to ask my question at this point. it is very
important from the point of view of environment.

[English]

MR. SPEAKER: Although you are not in your seat,

N am permitting you to ask supplementary because you
are at least present.

SHRI SANTOSH GANGWAR: Sir, | can go to my
seat.

MR. SPEAKER: No, it is all right.
[Transiation]

SHRI SANTOSH GANGWAR: Mr. Speaker, Sir, the
Government have quantified the pollution caused due to
e-waste. If so, what will be its details in the next four-
five years? In this regard, the Govemment have stated
that they have put it on website. | think that hardly two
percent people have access to website in this country
while each and every person will be affected by pollution.
| would like to know whether the Government have
prepared any future plan in this regard. | would also like
to know whether apart from the website any other
altemative arrangements have also been made to provide
information to common people in this regard.

SHRI NAMO NARAIN MEENA: Sir, guidelines have
been issued by the Ministry on 28 March, 2004 in this
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regard and it has been made available on the website
and it is being circulated to the State Governments, State
Pollution Boards, Committees and the industries at large.
It is a kind of reference document. | agree with the hon'ble
Member that the volume of electronic waste is increasing
with the development in the country. As per the estimate
of the year 2005, nearly one and half lakh tonnes of
e-waste was generated and by the year 2012, volume of
e-waste is likely to be increased to eight lakh tonnes. In
this situation, we have introduced environment friendly
treatment method for the disposal of e-waste in public
domain so that it is disposed of efficiently and at the
same time it does not adversely affect health and
environment.

SHRI SANTOSH GANGWAR: Mr. Speaker, Sir, the
entire country has not been able to understand the
pollution caused by to plastic so far while the hon'ble
Minister s talking about poliution which is spreading due
to many factors including a variety of electronic items. |
feel that this is a vast area and things mentioned on
Government papers cannot be brought into effect
completely. The hon'ble Minister can understand it very
well. | would like to know whether the Government have
prepared any plan to seek the help of private companies.
Non Govemmental Organizations or Agencies working in
the field because poliution is fast increasing. Small children
will also be affected on account of this increasing poliution.
Government schemes are only on papers and you know
well that the use of plastic is being publicised among the
common people.

Therefore, a system or process should be developed
so that common man may be easily able to understand
about its disposal.

SHRI NAMO NARAIN MEENA: Mr. Speaker, Sir, |
agree with the hon'ble Member that the e-waste will further
increase in the coming days. As there will be progress
electronic items and domestic appliances will increase,
then their use and waste will also increase. We are trying
optimum recycling and reuse of waste by issuing
guidelines, handling and management rules so that
minimum waste is generated. The Government are trying
to do it through rules and guidelines. The public
participation is being given more thrust. We are trying to
assign different responsibilities to different people as to
what would be the responsibilities of producer of electronic
items, what would be the responsibility of those who
transport, store, collect and sell.
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We are evolving such a process so that people may
be able to understand it and it may be handled in a
proper way and its bad effects do not affect the society
and the environment. Efforts are being made in this
regard. Rules and guidelines have been framed, because
it is a new field. We are still trying to make amendments
in the extant rules. We have notified and sought objections
so that it may not be treated as waste, every thing is not
a waste. Efforts should be made to reuse it. We are
telling people involved in recycling to get themselves
registered. The recycling units should take environment
clearance. The State Boards and Committees should
monitor them from time to time. Our guidelines are that
there should be minimum waste. Efforts are being made
to fulfill, whatever, has been asked in main rules and
therefore, | understand that there is a need to create
awareness among general public in this regard. We will
put all our efforts in place to handle this problem.

PROF. VWAY KUMAR MALHOTRA: Mr. Speaker, Sir,
the hon’ble Minister has replied that it is a hazardous
waste and import is only allowed in category under this.
Direct reuse and recycling or final disposal is not allowed.

Sir. the foreign govemments, and foreign companies
allow all their hazardous waste to get transported to India,
they export it and we import it, but no clear cut guidelines
in regard to its final disposal, or whether its recycling or
reuse is possible, has been framed. | would like to ask
the Government whether they will try to give full
information in this regard by putting advertisements in
newspapers, TV or radio.

MR. SPEAKER: It is a good question.

SHRI NAMO NARAIN MEENA: Sir, the question is
about disposal of e-waste. As far as import of e-waste is
concemned, direct import is not aliowed. If it has direct
use, then it would be imported. It will not be imported for
recycling and dumping, our rules and guidelines say this.

As far as hazardous waste is concemed, its direct
use and recycling is allowed, as copper can be reused
by melting. Therefore, it is not right to consider everything
as waste, doing rounds worldwide an opinion is that
everything cannot be considered as waste. The maximum,
extract maximum material use maximum circuits use that
can be made, it should be dome. | would like to assure
Malhotra ji that the law and rules do not give this kind
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of permission in regard to electronic items. Some items
have been allowed in the category of hazardous waste,
full vigilance is being kept over it. He has given a very
good suggestion that more and more information in this
regard should be given to public. We will think over it.

[English]

SHRI VARKALA RADHAKRISHNAN: Sir, recently
there were Press reports that America had imported large
quantities of e-waste through the Cochin port and it has
become a very serious issue. | would like to know whether
the Government is aware of this fact or not. The
Govemnment has said that e-waste would only be used
for purposes of re-cycling. But here is a case where e-
waste was imported in large quantities causing a grave
threat and danger to human lives. What steps has the
Govemment taken in this matter after getting the Report
from the Cochin Corporation? What did they do with it?
Was it done with your knowledge or without your
knowledge?

SHRI NAMO NARAIN MEENA: As | said in my reply,
the rules and guidelines are clear that e-waste is imported
only for direct use and not for recycling and dumping
purposes. The hon. Member has brought a specific
incident to my knowledge. | will send a reply to him.

MR. SPEAKER: Very good!
Rall, Road and Waterways Connectlvity of Ports

+
*351. SHRI JIVABHAI A. PATEL:
SHRI V.K. THUMMAR:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether the Government has formulated a
maritime policy to ensure rail, road and inland waterways
connectivity of ports in the country;

(b) if so, the broad details of the policy; and

(c) the action plan of the Government to implement
the policy?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (c) A
Statement is laid on the Table of House.
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Statement

(a) to (c) The Maritime Policy is under finalisation.
However, a Committee of Secretaries (CoS) constituted
under the Chairmanship of Member Secretary, Planning
Commission, as per the decision taken in the meeting of
the Committee on infrastructure (Col) has made
recommendations regarding the Rail, Road connectivity
of Major Ports. The major recommendations are:

(i) Each Major Port should preferably have at least
four-lane road connectivity as well as double
line rail connectivity.

(i) All those projects for rail/road connectivity
projects where the Interal Rate of Retum (IRR)
is less then the minimum prescribed would be
considered on a case to case basis. Budgetary
assistance as well as assistance under Viability
Gap Funding (VGF) scheme should be
considered for projects with relatively low IRR
depending on its importance.

Further, to develop inland waterways, the Inland
Waterways Authority of India (IWAI) has prepared an
action plan for making three national waterways iz
(i) the Ganga-Bhagirathi-Hooghly river system from

- Allahabad to Haldia. (i) The Brahmaputra from Sadiya to
Dhubri. (iii) The West Coast Canal from Kottapuram to
Kollam along with Udyogmadal and Champakara Canals,
fully functional which, inter-alia, envisages provisions of
navigational channel of 2 mtr. depth, navigational aid for
24 hour navigation and the judicious mix of fixed and
floating terminals.

[Transiation]

SHRI JIVABHAI A. PATEL: Mr. Speaker, Sir, as
everybody is aware that eastemn, western and southem
boundaries of India are surrounded by sea and even
after 60 years of independence, the country has not got
the desired benefit of water transport routes. The most
part of Gujarat coast is surrounded by sea but neither
railways and road nor inland waterways connectivity have
been provided to Gujarat ports. | would like to know from
the hon'ble Minister the details of work completed to
provide road, rail and inland water connectivity to Gujarat
ports during last three years?

[English]

SHRI T.R. BAALU: Sir, as far as Kandia Port is
concemned, Bhildi-Samdhari Gauge Conversion is for 223
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kilometres and the project cost is Rs. 290 crores.
Earthwork and bridge works on Samdhari-Bhimnmal is
being executed by NWR. And FLS is completed for the
full section. This is the position in the Kandia Port of
Guijarat.

[Translation]

SHRI JIVABHAI A. PATEL: Mr. Speaker, Sir, the
names of schemes the Govemment propose to implement
for providing rail, rood and inland waterway connectivity
to the Gujarat ports.

[English]

SHRI T.R. BAALU: As far port connectivity is
concemed, roads are built to all the 12 major ports. Delay
may occur here and there. Already, we are having a
development scheme to connect all the major ports
including some of the minor ports with the major National

Highways, maybe with GQ or North-South-East- West
Corridor.

[Translation]

SHRI V.K. THUMMAR: Mr. Speaker, Sir, the hon’ble
Minister has replied that a Committee of Secretaries
constituted under the chairmanship of Member Secretary,
Planning Commission has made recommendations
regarding the rail, road connectivity of major ports. The
Saurashtra region of Gujarat is surrounded by se& and
more ports can be set up over there and the increasing
work load on Mumbai port may be reduced. Proper use
of ports can be made by providing rail and road
connectivity over there, but due to shortage of maritime
experts and IAS officers, the Maritime Board has not
formulated a good policy in this regard due to which
proper utilization of these ports has not been made so
far. | would like to tell the hon'ble Minister clearly that
work load on Mumbai port is increasing and no work has
been done in Peepavav, whereas substantially very good
work can be undertaken over there...//nferryptions). | am
saying this only.

[English]

MR. SPEAKER: Please come to the question.
Otherwise, | will disaliow you.

...Interruyptions)
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[Translation]

MR. SPEAKER: This is not a time to deliver speech.
Shri VK. Thummar today, work load is increasing at
Mumbai Port. What work the Govemment are doing in
regard to Peepavav.

...(Intemuptions)
[English]

MR. SPEAKER: He has anticipated your question
and he wants to answer you.

...(Intermyptions)

SHRI T.R. BAALU: The powers of the Maritime Board
is part and parcel of the State Government. But this
supplementary does not arise out of this particular
Question.

MR. SPEAKER: This is what | also thought.

SHRI T.R. BAALU: The supplementary of the hon.
Member is not within the ambit of the Question.

MR. SPEAKER: You may call him one day and have
a discussion with him.
...(Interruptions)... *

MR. SPEAKER: | am somy. It is not being recorded'.
Please co-operate.

...(Interryptions)
[Translation]

MR. SPEAKER: Today, Question hour is going on
very smoothly. Therefore please cooperate.

[English]

Shri Thummar, the hon. Minister will call you, meet
you and discuss with you this matter.

[Transiation]

SHRI RATILAL KALIDAS VARMA: Mr. Speaker, Sir,
through you | would like to tell the hon'ble Minister Gujarat
has a very large coastline and many parts are going to
be set up over there. Many big ships of the world are
brought there for breaking but no railway line exists over

“Not recorded.
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there. The steel extracted from it is transported by road
to Uttar Pradesh, Rajasthan and Maharashtra. | would
like to know whether the Govemment are formulating a
policy to construct six fane road over there.

[English]

MR. SPEAKER: These are suggestions for action.
These questions are about individual projects.

SHRI T.R. BAALU: As far as the National Highways
is concemed, if a particular road demands four-laning or
six-laning, whether it exceeds 15,000 PCU or 25,000 PCU,
it has to be within the parameters. If a particular State
has got any survey report as per the passenger car unit
passing through the particular road, let them pass it on
to me. If it exceeds 15,000 or 25,000 or 30,000 PCU,
definitely we will take up the matter. What is the problem?
There is no problem at all as far as the Government of
India is concerned.

MR. SPEAKER: Dr. Sujan Chakraborty. Please be
brief and put pointed question. Time is not there.

DR. SUJAN CHAKRABORTY: Sir, the Maritime Policy
is under finalisation. The Kolkata Port is one of the oldest
ports in the country and its performance is now improving
to a great extent. Business-wise also, the percentage of
growth is now the highest in the last few years. Since
the Kolkata Port is within the Kolkata mega city, the
Ministry itself proposed a bypass for better connectivity
which in another way would help the connectivity for
Haldia also. The consultants, in the meantime, have
finalised the alignment and the DPR is also under way.

| would like to know from the hon. Minister when the
Govemment is going to finalise this connectivity or rather
when the Government is going to start the work on the
connectivity.

SHRI T.R. BAALU: We will be finalising the
connectivity shortly.

At the same time, | have taken up the initiative to
develop Diamond Harbour which is nearer to Haldia, which
my friends have not expected. | am going ahead with
these projects and these projects will be taken up as
quickly as possible...(/nterruptions)

MR. SPEAKER: Somy, no further clarifications.
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SHRI C.K. CHANDRAPPAN: When the hon. Minister
vistted Kerala he promised to take up National Waterways
Scheme which is connecting Port of Cochin with the
Malabar region... (infernypbtions)

MR. SPEAKER: These are individual questions.

SHRI C.K. CHANDRAPPAN: What is the progress of

that national Waterways project, especially the Kottapuram-
Kasargod sector?

SHRI T.R. BAALU: Sir, | have visted the Kerala State
many times. This particular proposal of connecting the
Coachin Port through the National Waterways...
(Interruptions)

MR. SPEAKER: Sorry, no further clarifications, either
understood or not understood!

SHRI T.R. BAALU: Sir, this particular waterways is
very important as far as the Cochin Port is concemed. |
only proposed this particular project when | went there...
(Interryptions)

MR. SPEAKER: Then it will be done. Minister wants

it. Thank you.

SHRI T.R. BAALU: But the Kerala Govermnment will
have to help me. A lot of fishermen are there. | weicome
the fishermen activities. At the same time, the social
problems, which | have flagged: off to the hon. Chief
Minister and to some of my friends, have to be taken
into consideration to see that they are quickly settied...
(Interruptions)

MR. SPEAKER: No other interventions will be noted.
...(Imterruptions)... *
SHR! T.R. BAALU: There are some issues like
allowing us to dredge the particular channel for free flow
of vessels... (/nterryptions)

MR. SPEAKER: | must give a chance to Shri V.
Narayanasamy.

Q. 352. Shri G. Karunakara Reddy—Not present.

Shri V. Narayanasamy, you are in the same boat as
Dr. M.S. Gill.

*Not recorded.
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Q. 353—Shimati Maneka Gandhi
Wildlife Crime Control Bureau

*363. SHRIMATI MANEKA GANDHI: Will the PRIME
MINISTER be pleased to state:

(a)whether the Govemment has evaluated the working
and effectiveness of the Wildlife Crime Control Bureau;

(b) if so, the details of the evaluation; and

(c) the number of criminals apprehended in each
State as a result of the inputs provided by this Bureau?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY):
(a) to (c) A Statement is laid on the table of the House.

Statement

(a) and (b) The Wildlife Crime Control Bureau was
established in 2007 as per the provisions of the Wildlife
(Protection) Act, 1972, as amended in 2006. The Crime
Bureau is in the early stage of its functioning and therefore
no formal evaluation has been done on the working and
effectiveness of the Bureau. However, the functioning of
the Bureau is reviewed regularly by the Ministry.

(c) The number of persons apprehended/arrested
based on the inputs provided by the Bureau in State/UTs
during the year 2007 and 2008 is at Annexure.

Annexure
Number of persons apprehended/arrssted based on the

inputs provided by the Wildiife Cnme Control Bureau
in State/UTs during the year 2007 and 2008.

State/UT No of persons apprehended
Haryana 8
Himachal Pradesh 1
Maharashtra 54
West Bengal 20
Dethi 10

SHRIMATI MANEKA GANDHI: Hon. Minister, as
someone has done 500 raids every year, could you please
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tell me how many raids has the Wildlife Bureau done on
its own and who are the people that were apprehended?

12.00 hrs.

SHRI S. REGUPATHY: In the reply itself we have
clearly stated that it was constituted only in June, 2007.
Now in five States, 83 persons have been apprehended...
(Interryptions)

MR. SPEAKER: Thank you very much. We have done
eight questions today. | am deeply obliged to all sections
of the House for their cooperation. It shows that we can
work very efficiently, to the satisfaction of the people.
Today those who have been watching us directly here
are going back at least after one hour, not after two
minutes.

Thank you very much. | am deeply obliged.

WRITTEN ANSWERS TO QUESTIONS
[English]

Training Schemes for Commonweaith Games

*344. SHRI K.J.S.P. REDDY: Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) the details of the programmes for “Preparation of
Indian Teams for Commonweaith Games, 2010%; J

(b) the details of the names of sports/disciplines which
form the focus of the Scheme; and

(c) the number of sports-persons identified in each
discipline for intensive training/coaching?

THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) To
improve the performance of the Indian contingent in the
Commonwealth Games, 2010, extensive discussions have
been held with all stakeholders and a Scheme at an
estimated cost of Rs. 775.00 crore (2008-09 to 2010-11)
has been drawn up for providing training to elite
sportspersons in all the disciplines of the Commonwealth
Games, 2010. It has been envisaged under the Scheme,
which is in the process of final approval, that 3 to 4
times the number of athletes, who actually represent the
country in each discipline, would be taken up for
comprehensive and intensive training for these Games.
The schedule of training, exposure, competition etc. would
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cover a period of 320 days in a year and foreing coaches
would be engaged wherever required. Scientific support
faciliies in the nature of Scientificzmedical equipments
would be provided during their training in India along
with the services of physical trainers, physiotherapists,
masseurs, sports science experts, etc. Psychological
support through experts would be provided for sports
where high levels of concentration are criticat for improving
performance. Appropriate food supplements would be
provided for althletes of power sports and those sports
which entail vigorous physical exercise. The physical
infrastructure at the centers of Sports Authority of India
including hostels, training facilities, equipment and scientific
back up arrangements would be upgraded to provide state
of art facilities to cater to the requirement of these athletes
for their training/coaching in India.

(b) The Scheme will cover all the competition sports
disciplines included in the Commonwealth Games to be
held at Delhi during 3rd to 14th October, 2010. These
disciplines will be Archery, Athletics, Aquatics, Badminton,
Boxing (M), Cycling, Gymnastics, Hockey, Lawn Bowis,
Netbafl (W), Rugby 7s(M), Shooting, Squash, Table Tennis,
Tennis, Wt. Lifting, Elite Athletes with Disability (Athletics,
Powerlifting, Table Tennis and Swimming).

(c) A statement indicating the number of sports-
persons to be provided training far each discipline of
Commonwealth Games 2010, is enclosed.

Statement

Number of Sportspersons fo be Trained in Each
Discpline of Commonwealth Games, 20710.

SI.No. Discipline No. of sportspersons to be

selected for training

Men Women

1 2 3 4

1. Archery 32 32
2. Athletics 100 100
3. Aquatics 60 45
4. Badminton 20 20
5. Boxing 44 0
6. Cycling 75 42
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1 2 3 4
7. Gymnastics 24 36
8. Hockey 48 48
9. Lawn Bowls 15 15
10.  Net Ball 0 36
1. Rugby 7S 36 0
12.  Shooting 100 50
13.  Squash 15 15
14. Table Tennis 20 20
15. Tennis 20 20
16.  Weightlifting 32 28
17.  Wrestling 56 28
18. EAD*" 36 i8
Total 733 653

"EAD: Elite Athletes with Disability
Development of Minor Ports for Coastal Cargo

*346. SHRI HARILAL MADHAVJI BHAI PATEL:
SHRI JASUBHAI DHANBHAI BARAD:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether the Union Government has identified
certain minor ports for handling coastal cargo in various
States, including the State of Gujarat during the Eleventh
Five Year Plan; and

(b) it so, the details thereof alongwith the funds
allocated for this purpose?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) and (b) Seven
minor ports, including Magdalla in Gujarat, were identified
for development under the National Maritime Development
Programme during the Eleventh Five Year Plan. But, since
no funds could be allocated for this purpose in the
Eleventh Plan, development of these minor ports may be
taken up by the State Govemment themselives.
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Setting up of More AlIMS-liike Hospitals

“348. SHRI ANANTA NAYAK:
SHRI ADHALRAO PATIL SHIVAJIRAO:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Union Government proposes more
AlIMS-like hospitals in addition to six such hospitals
already sanctioned as reported in the Times of India’,
dated March, 22, 2008;

{b) if so, the details thereof alongwith the names of
the States where these hospitals are likely to be set up;

(c) whether the Union Govemment has also planned
to upgrade five existing hospitals in Maharashtra, Himachal
Pradesh, Punjab and Uttar Pradesh; and

(d) if so, the details thereof alongwith the time by
which the proposed AlIMS-like hospitals are likely to be
set up?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS): (a) to (d) In view of the
shortage of tertiary health care facilities, as also the need
to meet the requirements of trained medical manpower,
it is proposed to further expand the Pradhan Mantri
Swasthya Suraksha Yojana. This is presently being
conceptualized.

[Translation]
Fake Certificates in Civil Services Examination

*349. SHRI BALESHWAR YADAV: Will the PRIME
MINISTER be pleased to state:

(a) the total number of candidates in the Civil
Services Examination who were found guilty of producing
fake caste certificates in the last five years; and

(b) the action taken against those candidates and
the remedial measures proposed to avoid the occurrence
of such cases in future?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE AND MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) and (b)
The CBI has registered a case on 4.07.2005 against two
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candidates under various sections of the Indian Penal
Code and, after investigation, filed a charge sheet in a
competent court in Delhi.

However, one of the candidates filed a writ petition
in the Hon'ble High Court of Gauhati against the charge
sheet filed by the CBI and the show cause notice issued
by the State Government on the advice of the CBIl. The
Hon'ble High Court has directed, on 14.12.2007, that the
CBI or its officers shall not proceed further with the charge
sheet and the State Government concemed shall not
proceed further with the show cause notice and the
memorandum issued by the State Government at the
instance of the CBI pursuant to the charge sheet.

The Department of Personnel and Training has
issued, from time to time, instructions requiring the
appointing authorities to verify the caste of SC/ST/OBC
candidates at the time of initial appointment. Accordingly,
the appointing authorities have to get the concemed
district authorities to certify the veracity of the caste/
community certificate produced by the candidates.

[English]
Allocation of Assistance to States

*352. SHRI G. KARUNAKARA REDDY: Will the
PRIME MINISTER be pleased to state:

(a) the rationale for graving up the Gadgil-Mukherjee
formula for apportioning normal central assistance for the
Plan among the States;

(b) the criteria now being followed in the Eleventh
Plan;

(c) whether some States are not in agreement with
this new criteria; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS MINISTER OF STATE IN
THE MINISTRY OF PLANNING (SHRI V.
NARAYANASAMY): (a) The Gadgil-Mukherjee formula for
apportioning Normal Central Assistance for the Plan
among the States continues to be applicable. However,
the Eleventh Five Year Plan document, as endorsed by
the National Development Council at its 54th meeting
held on 19.12.2007, had stated that:
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(i) Given the progressivity in the formula for
distribution of share of Central taxes under the
award of the Twelfth Finance Commission;

(i) Central Government ceasing to provide the loan
component of the Normal Central Assistance
from 2005-06, in terms of the recommendations
of the Twelfth Finance Commission; and

(i) The need to reexamine the entire gamut of
issues arising from the present classification of
expenditure, including the Plan and Non-plan
distinction;

there does not seem to be any reason any more for
continuing two different formulae for apportionment of
share of Central taxes and Normmal Central Assistance
amongst the States.

(b) For the years 2007-08 and 2008-09, the first 2
years of the Eleventh Five Year Plan, the Gadgil
Mukherjee formula has been used for apportioning Normal
Central Assistance for the Plan.

(c) No new criteria have been decided for
apportionment of Normal Central Assistance.

(d) Does not arise.
[Translation]
Setting up of Hospitals/CHCs/PHCs

*354. SHRI PUNNU LAL MOHALE: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) the details of the number of Hospitals, Community
Health Centres (CHCs) and Primary Health Centres
(PHCs) proposed to be set up in the country particularly
in Chhattisgarh during the Eleventh Five Year Plan; and

(b) the names of the places where these hospitals/
CHCs/PHCs are likely to be set up?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS): (a) and (b) Primary health
care services in rural areas are provided to all including
women through a network of a three tier infrastructure
system based on the following population norms:-
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Centre Population Norms
Hily/Tribal Area Plain Area
Sub Centre 3000 5000
Primary Health Centre 20000 30000
Community Health Centre 80000 120000

As on March, 2007, there are a total of 145272
Sub-centres, 22370 PHCs and 4045 CHCs functioning in
the country with a shortfall of 20855 Sub-centres, 4833
PHCs and 2525 CHCs across the country. There are a
total of 4692 Sub-Centres, 518 PHCs and 118 CHCs
functioning in the State of Chhattisgarh with a shorttall
of 141 PHCs and 46 CHCs while the SCs are in
surplus.

New SCs, PHCs and CHCs are established by the
State Govemment as per their requirement. The funds
are provided under National Rural Health Mission (NRHM)
for establishment of these health centres by the Central
Govemment.

Kaladan Multi-Modal Transit Transport
Project in Myanmar

" *355. SHRI THAWARCHAND GEHOT: Will the
Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the construction work of Kaladan Multi-
Modal Transit Transport Project being undertaken by India
in Myanmar is progressing as per the schedule;

(b) if so, the details thereof including the target date
fixed for completion of the said project;

(c) if not, the reasons for the delay in completion of
the project; and

(d) the steps taken/being taken by the Govermnment
to expedite the completion of the said project?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (d) The
Kaladan Multi-Modal Transit Transport in Myanmar
envisages to connect Mizoram State of North Eastern
region with Kolkata/Haldia to Sittwe Port in Myanmar and
then through riverine route up the Kaladan river upto
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Kaletwa and from there by road to Mizoram. It provides
an aiternate route for transport of goods to North-East
India. The Framework Agreement on the project, Protocol
on Transit Facilitation and Protocol on the Maintenance
and Administration of the project were signed on 2nd
April, 2008 between the Govermment of Myanmar and
the Government of India. The Inland Waterways Authority
of India (IWAI) has been appointed as the Project
Development Consultant (PDC). Approximately 63 months
will be required to complete the work henceforth.

[English]

Compensation for the Damage Caused
by the Wild Elephants

*356. SHRI SUNIL KHAN: Will the PRIME MINISTER
be pleased to state:

(a) whether the compensation for relocation of people
from the forest area and for the crops destroyed and the
persons killed by wild animals especially by elephants
has been increased under the Elephant Project;

(b) it so, the details thereof and the share of the
Union Government vis-a-vis the State Govemments in
the regard,

(c) the details of the mayhem caused by the wild
elephants in various parts of the country, particularty in
West Bengal in the last three years; and

(d) the amount of compensation paid by the
Govemment during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY):
(a) and (b) The rate for relocation of families under the
Project Elephant has not been increased. As far as rates
for compensation for crop damages and for persons killed
by wild elephants are concerned, these are fixed and
notified by the respective State govermments from time to
time. Under the Project Elephant Scheme, States receive
hundred percent assistance.

(c) The Ministry has received reports of problems
created by wild elephants in different parts of the country.
The details of the persons killed and exient of crop
damaged by the wild elephants in West Bengal for the
last three years are as follows:
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Year No of persons Crop damaged
killed (In ha)
2004-05 72 2089.38
2005-06 85 3764.24
2006-07 63 3049.95

(d) The Ministry has provided following amounts to
the State of West Bengal in last three years for
compensation under the Project Elephant Scheme:

Year Amount (In Rs. Lakh)
2005-06 27.00
2006-07 40.00
2007-08 5§5.00

External Affairs Minister's Visit to USA

*357. SHRI CHANDRA BHUSAN SINGH:
SHRI RAMESH DUBE:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the External Affairs Minister visited the
United States of America recently;

(b) if so, the details of the discussions held and the
outcome thereof; and

}
(c) the details of agreements signed during his visit?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) and (b) Yes, Sir. The Extemal
Aftairs Minister visited Washington, USA during 24-25
March 2008. He met his counterpart, US Secretary of
State, Dr. Condoleezza Rice and called on the US
President Mr. George W Bush. In these meetings, the
Minister discussed all aspects of Indo-US relations
including economic ties, defence cooperation, civil nuclear
agreement as well as regional and global issues. Both
sides reiterated their commitment to strengthening Indo-
US relations. EAM invited Secretary Rice to visit India at
a mutually convenient date. She has accepted the
invitation.

(c) No bilateral agreements were signed during the
visit.

to Questions 50

Launch of Astrosat Satellite

“358. SHRI ABU AYES MONDAL: Will the PRIME
MINISTER be pleased to state:

(a) whether India proposes to launch its first
astronomy sateliite called ASTROSAT;

(b) if so, the details thereof alogwith the present
status of the project;

(c) the time by which the satellite is likely to be
launched; and

(d) the benefits that are likely to accrue as a resuit
thereof?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE AND MINISTER OF STATE IN
MINISTRY OF PERSONNEL, PUBLIC GRIVANCES AND
PENSIONS (SHR! PRITHVIRAJ CHAVAN): (a) Yes, Sir.

(b) The ASTROSAT mission is a multi-wavelength
astronomical observatory to study variability of a large
number of galactic and extragalactic objects including
neutron stars, black holes, active Galactic Nuclei etc. The
scientific experiments on the spacecraft are xenon-filled
proportional counters, CZT array with coded mask
aperture, imaging telescope, Scanning x-ray Sky Monitor
and a twin UV/Vis imaging telescope.

Present Status:

Preliminary Design Reviews completed for Payloads
and Bus Systems. The Spacecraft and hardware for
satellite are under various stages of realization.

(c) ASTROSAT mission is planned to be launched in
2009.

(d) Astrosat provides an opportunity to make
astronomical observations without obstruction caused by
Earth atmosphere. These observations help to understand
evolution of universe, galaxy, stellar & planetary systems
and also study origin of life & intelligence.

[Trans/ation]

lilegal Exploitation and Smuggling
of Medicinal Herbs

359. SHR!I GANESH SINGH: Will the PRIME
MINISTER be pleased to state:
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(a) the names of medicinal herbs found in abundance
in the forests of the country;

(b) whether illegal exploitation and smuggling of rare
medicinal herbs/plants of Uttarakhand forests have come
to the notice of the Union Govermment;

(c) it so, the details thereof alongwith the measures
being taken by the Union Govemnment for the conservation
and proliteration of rare medicinal herbs in the country;

(d) whether the Government proposes to include
medicinal herbs/plants within the ambit of the afforestation
scheme; and

(e) if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY):
(a) As per the report received from the Botanical Survey
of India, there are more than 8000 medicinal plants listed
in different classical and modem texts on medical plants.
Some of the common medicinal herbs are as under
Brahmi, Babul gum, Bail, Satawar, Neem, Tesu/Gul
Palash, Dalchini, Bhringraj, Amia Jatropha, Nagkesar,
Jaiphal, Ratanjot, Isabgol, Reetha, Kuth (Bitter), Chiraita,
Jamun, Arjun, Bahera, Harad (Choti), Harad (Pili), etc.

(b) and (c) As per the report received from
Uttarakhand Forest Department no specific instances
involving exploitation and smuggling of rare medicinal
herbs have come to notice. The measures taken by Union
Government for the conservation and proliferation of rare
medical herbs are as under_

¢ Operationalizing the United Nations Development
Programme (UNDP) Project entitled ‘National
Programme on Promoting Conservation of
Medicinal Plants & Traditional Knowledge for
Enhancing Health & Livelihood Security’ which
is to be implemented in nine States, namely,
Karnatka, Kerala, Tamil Nadu, Maharashtra,
Andhra Pradesh, Rajasthan, Orissa, West Bengal
and Madhya Pradesh. The project is being
coordinated by Foundation for Revitalization of
Local health Traditions (FRLHT), Bangalore.

* UNDP-GEF project, “Mainstreaming Conservation
and sustainable use of Medicinal Plant Diversity
in three Indian States” has been approved and
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signed by MoEF recently. The three States
covered under the project are Arunachal
Pradesh, Chhattisgarh and Uttarakhand. The
National Medicinal Plant Board, Deparment of
Ayurveda, Yoga and Naturopathy, Unani, Siddha
and Homoeopathy (AYUSH); State Medicinal
Plant Boards; and FRLHT, Bangalore are
executing partners in this project. the main
objective of the project is to mainstream the
conservation and sustainable use of medicinal
plants with particular reference to globally
significant medicinal plants.

* Recognizing and supporting a Centre of
Excellence on ‘Medicinal Plants & Traditional
Knowledge’ at FRLHT, Bangalore.

* Implementing the National Afforestation
Programme (NAP) Scheme which include models
such as ‘Mixed Plantation of Trees having Minor
Forest Produce and Medicinal Value' and
Regeneration of Perennial Herbs and Shrubs of
Medicinal Value that relate to promotion of
medicinal plants through afforestation and
regeneration.

e Conserving and protecting medicinal plants
through enforcement of the Indian Forest Act,
1927; Wildiife (Protection) Act, 1972; Forest
(Conservation) Act, 1980; Environment
(Protection) Act, 1986; Biological Diversity Act,
2002 and the rules under these Acts.

(d) and (e) The existing National Afforestation
Programme has different plantation models, of which two
models i.e. “Mixed Plantation of trees having Minor Forest
produce and medicinal value® and “Regeneration of
perennial herbs and shrubs of medicinal value® are aimed
at regenerating medicinal plants. As on 31.03.2008, a
total of 1.58 lakh ha. are has been approved under the
two said models.

Pollution by Imported Scrap/Waste

360. SHRI KASHIRAM RANA: Will the PRIME
MINISTER be pleased to state:

(a) whether the imported scrap/waste is spreading
pollution in the country,

(b) if so, the details thereof;
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{c) whether the Government has conducted any study
to know the impact of imported scrap/waste on the
environment;

(d) if so, the details and the outcome thereof; and

(e) the corrective measures taken/proposed to be
taken by the Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (e) Import/export of hazardous wastes
into the country is subject to the provisions of the
Hazardous Wastes (Management & Handling) Rules, 1989
as amended in 2003. No hazardous waste is allowed to
be imported into the country for dumping and disposal
and the import/export of hazardous waste is allowed only
for reuse/recycling in an environmentally sound manner.
Further, all the recyclers/refiners of non-ferrous metal
wastes or used oil/lwaste oil are required to register
themselves with the Central Pollution Control Board
(CPCB) except those having units with captive recycling
facilities.

There is no information on the impact of the imported
scrap/waste spreading large scale poliution in the country
and no study in this regard has been conducted.

[English]

Compiaints Against Drug Controlier General's Office
}

3366. SHRI NAVJOT SINGH SIDHU: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government has received any
complaints against the functioning of Drug Controiler
General's office;

(b) if so, the details thereof; and
(c) the action taken by the Govemnment in this regard?

“THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) and (b) Yes, Sir. In recent times,
Government has received complaints from one
“Transparency India, Chennai” against the functioning of
Drug Controller General (india)’s office.

(c) The matter is being examined.
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Revenue Earned by RPOS

3367. SHRI NAVEEN JINDAL: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) the revenue eamed by the Regional Passport
Offices (RPOs) in the country during the last three years,
year-wise, RPOs-wise; and

(b) the measures taken by the Government to boost
efficiency and eliminate delays in issuance of passports
of the applicants?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) The figures
of revenue eamed by all Regional Passport Offices/
Passport Offices in the country during the last three years
are given in the enclosed statement.

(b) The measures taken by the Government to boost
efficiency and eliminate delays in issuance of passports
to the applicants are as follows:

e Submission of weekly pendency reports by
passport offices for review by the Ministry of
External Affairs.

* During the inspection of Passport Offices by
various officers of the Ministry, special emphasis
is given to the issue of pendency.

* Pendency clearance drives are undertaken from
time to time, including periodic Passport Adalats
to address public grievances.

* The Passport Offices have been asked to have
close liaison with the police authorities and to
have periodic meetings to expedite police
verification.

e As for incomplete applications received mostly
through District Passport Cells, efforts are being
made to eliminate the same by briefing the staff
of District Passport Cells on passport guidelines
from time to time.

e All Passport Offices have ‘on line’ registration
facility.

e Further, with the objective to deliver passport
related services to the citizens in a timely,
transparent, more accessible and reliable
manner, the Government have decided to
implement the Passport Seva Project. The
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project is expected to result in the issue of
passports within 3 days in cases not requiring
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police verification; and in cases, which require
pre-police verification, within 3 days efter the
completion of the verification process.

The revenue eamed by the Passport Offices during the last three financial years:

(Rupees in Crores)

S.No.

Name of RPO/PO 2004-05

2005-06 2006-07
1 2 3 4 5
1. Ahmedabad 29.21 30.66 34.52
2. Bangalore 19.47 23.85 31.15
3. Bareilly 4.82 517 6.66
4. Bhopal 5.90 7.13 8.91
5. Bhubaneswar 3.02 3.61 443
6. Chandigarh 23.37 27.96 29.14
7. Chennai 28.02 30.97 36.25
8. Cochin 20.39 21.84 26.70
9. Dethi 34.66 29.62 31.13
10. Ghaziabad 5.70 5.93 8.46
1. Guwahati 2.50 3.09 3.92
12. Hyderabad 29.89 38.70 45.15
13. Jaipur 12.91 15.36 19.41
14. Jalandhar 18.44 20.14 23.53
15. Jammu 1.51 1.52 2.07
18. Kokkata 20.10 23.47 13.60
17. Kozhikode 20.53 28.69 39.21
18. Lucknow 17.18 16.86 25.39
19. Madurai-Opened December 2007 - - -
20. Malappuram-Opened August 2006"** - - -
21, Mumbai 37.94 46.31 52.98




57 Wnitten Answers

CHAITRA 27, 1830 (Saka)

fo Questions 58

3 4 5

22. Nagpur 3.03 3.80 492
23. Panaiji 2.95 3.04 3.11
24. Patna 6.89 9.02 10.48
25. Pune* - - -
26. Raipur-Opened December 2007 - - -
27. Ranchi 2.36 3.02 2.83
28. Shimla-Opened March 2007# - - .
29. Srinagar i 1.15 1.61
30. Surat™ - - -
31. Thane* - - -
32. Tiruchirappalli 26.98 30.10 32.92
33. Thiruvananthapuram 15.41 16.17 19.05
34. Vishakhapatnam 7.66 7.99 10.33

Total 401.95 455.71 527.86

Source: Chief Controller of Accounts, Ministry of Extemal Affairs, New Delhi.
* Revenue eamed by Passport Offices at Pune and Thane is included in the figures of revenue eamed by Passport Office,

Mumbai. )

** Revenue eamned by Passport Office at Surat is included in the figures of revenue eamed by Passport Office,

Ahmedabad.

*** Revenue eamed by Passport Office, Malappuram, Is included in the figures of revenue eamed by Passport Office,

Kozhikode.

# Revenue eamed by Passport Office, Shimia, is included in the figures of revenue eamed by regional Passport Office,

Chandigarh.

[Translation]
Programmes for Development of Youth

3368. SHRI RAGHUVEER SINGH KOSHAL: Will the
Minister of YOUTH AFFAIRS AND SPORTS be pleased
to state:

(a) the details of Programmes/Schemes for
development and empowerment of youth and adolescent

undertaken by the Govemment during the last three years
till date along with cost incurred thereto; and

(b) the targets and achievement made in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a)
and (b) The details of programme/schemes for
development and empowerment of youth and adolescent
along with financial targets and achievements during last
three years is enclosed as statement.
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Statement

(Rs. in crores)

S.No. Name of the Scheme 2005-06

2006-07 2007-08

(Targst (BE) Achievement Target (BE)  Achievement Target (BE)  Achievement

1. Nehru Yuva Kendra 54.74
Sangathan (NYKS)

2 National Service 2285
Scheme (NSS)

3. National Service 6.00
Volunteer Scheme

4, Rashtriya Sadbhavana Yojana 9.00

5. Financial Assistance for Promotion 10.00
of Youth Activities and Training

6. Financial Assistance for 495
Promotion of
Nationa! Integration

7. Financial Assistance for 320
Promotion of Adventure

8. Rajiv Gandhi 4.65
National Institute of
Youth Development

9. Youth Hostels 5.00

10. Scouting & Guiding 1.35

1. Scheme of 10.00
Financial Assistance for
Development and
Empowerment of
Adolescents

54.85 86.02 55.02 78.42 2194
30.65 33.41 35.90 54.55 4784
5.90 10.00 561 15.00 8.50
460 7.00 5.50 9.00 6.00
5.60 7.00 355 400 357
532 9.00 485 1150 9.07
27 3.20 247 3.60 370
465 465 465 8.65 885
478 5.00 250 200 227
135 1.00 1.00 1.80 158
6.24 9.00 225 11.00 10.75

*Nehru Yuva Kendra Sangathan had an unspent amount of Rs. 63.51 crores lying with them over the years. In 2007-08 permission
was granted to utilize the unspent balance, thus no grant was released to them under the Plan Head.

[English]
CGHS Facllity to PIB Accredited Journalists

3389. SHRI TATHAGATA SATPATHY: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government has discontinued the
CGHS facility extended to the PIB accredited joumalists

and their families since 2007;
(b) if so, the reasons therefor;

(c) whether representations from the journalists have
been received by the Government in this regard; and

(d)ifso.thedeuilsﬂnreofalpngwlmmeacﬁontaken
by the Government in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) to (d) No Sir. However, CGHS facilities
have been extended to PIB accredited Journalists on
‘recovery of cost’ basis. The cost to be recovered has
been enhanced for the last few years and the journalists
are reluctant to pay the arrears at the enhanced rates.
Representations have been received from joumnalists.
However, it is difficult for the Government to reduce the
cost payable by the jouralists while continuing to charge
other similarly situated categories of beneficiaries at the
enhanced rates.

Joint Forest Management Committee
and Their Mandate

3370. SHRI G.M. SIDDESWARA: Will the PRIME
MINISTER be pleased to state:

(a) the total number of Joint Forest Management
Committees constituted in the country, State-wise including
Kamataka;

(b) whether there is any plan to entrust them with
the work pertaining to protection, management and
development of forests;

(c) if so, the details of the same; and

(d) the extent to which the success has been
achieved in this regard in the country, particularly in
Kamataka?

]

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY):
(a) Based on the reports received from State/UT
Governments, the number of Joint forest Management
Committees (JFMCs) constituted in the country upto March
2006 is 1,06,482. The State wise details are given in the
enclosed statement. The number of JFMCs reported in
Karnataka is 6575 as on March, 2008.

(b) and (c) Joint forest Management aims to involve
local communities in regeneration, protection and
management of forest areas. The extent to which the
local communities are involved is as per the details in
respective State Resolutions in this regard. The
Govemment order no. FEE 50 FAP 2000 dated 19.6.2002
by Karnataka Government envisages partnership of JFM
Committees in planning, protection, conservation and
development of degraded forest areas and other
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Government waste lands. The said order further envisages
that JFM Committees shall play important role in enriching
the forests by preventing encroachment, forests fires, illicit
cutting, smuggling of forest produce, poaching of wild
animals and regulating grazing and such other functions
which are needed to develop forest resources.

Accordingly, village micro-plans are prepared and JFM
Committees are entrusted with the work of protection,
management and development of Joint managed forests.

(d) In Kamataka, during the year 2002-03 to 2006-
07, plantations in 52405 ha. have been raised through
JFMCs under National Afforestation Programme scheme.
The afforestation work done under JFM areas is yielding
good results in Kamataka State.

Statement
S.No. State Number of JFMCs
1 2 3
1. Andhra Pradesh 8498
2. Bihar 615
3. Chhattisgarh 7820
4. Gujarat 2124
5. Goa 26
6. Haryana 1075
7. Himachal Pradesh 1749
8. Jammu and Kashmir 4861
9. Jharkhand 10903
10. Karnataka 2254
11.  Kerala 561
12. Madhya Pradesh 14428
13. Maharashtra 11799
14.  Orissa 9905
15.  Punjab 1378
16.  Rajasthan 4691
17.  Tamil Nadu 2642
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18. Uttar Pradesh 2096
19.  Uttarakhand 12089
20. West Bengal 4107
21.  Arunachal Pradesh 362
22, Assam 700
23.  Manipur 283
24. Meghalaya 73
25. Mizoram 505
26. Nagaland 335
27.  Sikkim 204
28. Tripura 399

Total 1,06,482

Mplad Funds

3371. SHRI RANEN BARMAN: Will the Minister of
STATISTICS AND PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the funds from MPLAD Scheme can be
released for providing computer to schools;

(b) if so, the details thereof;

(c) whether there has been any delay in providing
computers to schools under the Scheme; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI G.K. VASAN): (a) and (b) As per the Guidelines
on MPLADS, funds can be released, under the Scheme,
for purchase of computers for Government as well as
Government aided educational institutions.

(c) and (d) No instances of delay in providing
computers to schools have come to the notice of this
Ministry.

APRIL 16, 2008

to Questions 64

Shipping-Line Between india, Brazil and
South Africa

3372. SHRI MILIND DEORA: Wil the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the proposal for a shipping-line between
India, Brazil and South Africa is under consideration of
the Union Govemment;

(b) if so, the details thereof alongwith the detalls of
agreement signed in this regard; and

(c) the manner in which new sea-link will bolster the
tri-lateral trade among the countries?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (c) No Sir,
there is no proposal for a shipping-line between India,
Brazil and South Africa under consideration of the Union
Govermnment. However, a trilateral Agreement among India,
Brazil and South Africa (IBSA) on Merchant Shipping and

. other Maritime transport related matters was signed during

the first IBSA Summit heid in Brazil on 13th September,
2006. Also a bilateral agreement between India and South
Africa on Merchant Shipping and other Martime transport
related matters was signed on 23rd March, 2006 at Cape
Town, South Africa. The three countries shall encourage
and facilitate the development of maritime relationship
between their shipping organisations and enterprises and
also cooperate very closely in the task of enhancing and
stimulating the steady growth of maritime traffic among
their countries; exchange and training of staff and
students; exchange of information necessary for
accelerating and facilitating the flow of commercial goods
at sea and at port and encourage the fleets, strive to
eliminate obstructions and other conditions tending to
prevent the development of mutual maritime cooperation
and encourage and/or facilitate their private sector to
collaborate with each other in the field of maritime
transportation and other related maritime matters.

[Transiation]
Funds for Development of Forests

3373. SHRI GIRIDHARI YADAV: Will the PRIME
MINISTER be pleased to state:
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(a) the amount of funds released by the Union
Government to State Governments particularly to State
Govemment of Bihar for the development of forests during
the last three years;

(b) the works undertaken by the State Govemment
of Bihar using the aforesaid funds;

(c) whether there is a delay in releasing the funds
by the Union Govemment; and

(d) it so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY):
(a) The National Afforestation and Eco-development Board,
Ministry of Environment and Forests is implementing the
National Afforestation Programme aimed at regeneration
of degraded forests and fringe areas, through a two tier
institutional set-up of Forest Development Agencies at
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the district level and Joint Forest Management Committees
at the village level. The State-wise details of
funds released by the National Afforestation and
Eco-development Board to the FDAs, including Bihar,
during the last three years, are given in the enclosed
statement.

(b) Ten FDA projects have been approved in Blhar
State. The FDAs have undertaken Afforestation as well
as related activities like soil and moisture conservation,
tencing, Entry Point Activities, monitoring and Evaluation,
utilizing the fund.

(c) and (d) Funds are released to FDA projects on
receipt of appropriate proposals alongwith satisfactory
utilization of the funds released earlier and other requisite
documents like progress report, audit report etc. The
release is further subject to availability of fund with
National Afforestation and Eco-Development Board during
the financial year.

Statement
S.No. State Funds released in Rs. lakhs
under National Afforestation Programme
2005-06 2006-07 2007-08 (Provisions)

1 2 3 4 5

1. Andhra Pradesh 7.08 11.06 9.97
2. Chhattisgarh 17).63 13.05 42.69
3. Gujarat 12.05 17.52 30.93
4. Haryana 4.35 9.20 12.93
5. Himachal Pradesh 9.08 11.56 7.43
6. Jammu and Kashmir 5.28 5.83 8.13
7. Kamataka 23.03 23.54 31.02
8. Madhya Pradesh 12.61 15.83 13.84
9. Maharashtra 14.69 15.93 29.92
10. Orissa 12.05 14.07 19.01
11. Punjab 3.97 3.36 5.88
12. Rajasthan 726 5.62 2.50
13. Tamil Nadu . 20.92 17.22 9.46
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1 2 3 4 5
14, Uttar Pradesh 17.04 11.88 36.77
15. Uttarakhand 13.10 11.682 12.39
16. Goa 0.00 0.00 0.00
17. Jharkhand 7.85 19.03 24.56
18. Bihar 3.42 494 6.92
19. Kerala 4.99 12.75 8.81
20. West Bengal 5.92 7.00 7.23
Total (Other States) 202.32 230.92 320.38
21. Arunachal Pradesh 2.89 2.93 4.85
22. Assam 5.50 13.60 8.58
23. Manipur 6.30 7.78 12.37
24. Nagaland §.37 722 7.75
25. Sikkim 6.23 7.41 11.28
26. Tripura 427 4.37 5.02
27.~ Mizoram 10.06 13.09 16.75
28. Meghalaya 5.18 5.44 5.94
Total (NE States) 45.80 61.83 72.55
G. Total 248.12 292.75 392.93
[English] THE MINISTER OF PANCHAYATI RAJ AND

Eleventh Plan Allocation for NEC

3374. SHRI NARAYAN CHANDRA BORKATAKY: Will
the Minister of DEVELOPMENT OF NORTH EASTERN
REGION be pleased to state:

(a) total allocation of funds for North Eastem Council
(N.E.C.) for the Eleventh Plan period,

(b) the funds proposed to be utilized for
communication and infrastructure development during the
Plan period, and

(c) the concrete steps taken by the Government to
bring N.E.C. more transparent and accountable to the
people of the NER?

MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI MANI SHANKAR AIYAR): (a) The
Planning Commission have communicated only an
indicative allocation of Rs. 7394 crores for the Eleventh
Plan for the North Eastern Council. The actionable
plan allocation for NEC for 11th Plan year-wise will
depend upon the GBS support provided during each
financial year.

(b) In view of only the indicative allocation for
Eleventh Plan, the funds proposed to be utilized for
communication and infrastructure cannot be finalized.
However, the major thrust of NEC activities has always
been on the development of infrastructure and
communication in the North East.
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(c) The NEC's budgetary plan is finalized through
interactive discussions with the State Governments, which
is also approved by the Council comprising all Governors
and Chief Ministers of the North Eastem State under the
Chairmanship of the Union Minister to the Development
of the North-Eastem Region (DoNER). NEC projects are
taken up for the socio-economic development of the
Region keeping in view the mandate of the NEC
Amendment Act, 2002. To make NEC more transparent
and accountable to the people of the Region, the
evajuation and monitoring framework is being strengthened
by involving reputed institutes and organizations.

Construction of Barrage by China on Sutlej River

3375. SHRI KAILASH MEGHWAL: Will the Minister
of EXTERNAL AFFAIRS be pleased to state:

(a) whether China has constructed a barrage on river
Sutlej without taking India into confidence;

(b) if so, the details thereof;

(¢) whether the matter was taken up with the Chinese
Govemmment; and

(d) if so, the reaction of the Chinese Govemment
thereto?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) to (d) Govemment have seep
reports suggesting that China has constructed a small
bund on the river Sutlej in Western Tibet for power
generation to meet the requirements of the locality.

India and China have an Expert Level Mechanism
on trans-border rivers to discuss interaction and
cooperation on the provision of flood season hydrological
data, emergency management and other issues. Two
meetings have been held so far.

[Trans/ation]
Setting up of PGl-Like Medical Institute in Punjab

3376. SHRI AVINASH RAI KHANNA: Wil the Minister
OF HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government proposes to set up any
institute on the lines of PGI Chandigarh in Punjab;
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(b) it so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) to (c) There is no proposal to set up
another PGIMER in Punjab. However, it is proposed to
upgrade Government Medical College, Amritsar in the
State of Punjab, in the 2nd phase of Pradhan Mantri
Swasthya Suraksha Yojana (PMSSY). Planning
Commission has been requested to accord “in principle
approval® for upgradation of the institute.

Modernisation of Madrasas

3377. SHRI HANSRAJ G. AHIR: Will the PRIME
MINISTER be pleased to state:

(a) whether any assessment for the allocation of
financial assistance for the modemization of Madrasas
has been made by the Planning Commission.

(b) if so, the details thereof along with the financial
allocations made in this regard;

(c) whether any decision has been taken by the
Planning Commission for the modernisation of the
Madrasas in the light of the reports submitted by the
Ministry of Human Resource Development; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF PLANNING (SHRI V.
NARAYANSAMY): (a) to (d) An outlay of Rs. 349 crore
has been made for Area Intensive & Madrasa
Modemization Programme during the XI Plan. The major
objective of the programme is to assist traditional
Institutions like Madarass and Maktabs desirous of
providing general education in Science, Mathematics,
Social Studies, Hindi and English in addition to their
existing curriculum, purely on a voluntary basis and also
provide infrastructure support to Minority Institutions.

[English]
Setting up of Ayurvedic Parks

3378. SHRI E.G. SUGAVANAM: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:
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(a) whether the Govemment has any proposal to set
up Ayurvedic Parks in the country;

(b) it so, the details thereof; and

(c) the State-wise locations identified so far for the
same and the time by which such Parks are likely to be
set up?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) to (c) No Sir. However, a Central Sector
Scheme for development of AYUSH has been launched
in the 11th Five Year Plan to develop common facilities
for drug manutacturing, testing and standardization. Grant
will be given under the scheme by way of grant to the
Special Purpose Vehicle (SPV), formed by group of
entrepreneurs from AYUSH sector. The assistance will be
restricted to 60% of the Project Cost subject to a
maximum of Rs. 10.00 crores. The remaining 40% will
be raised by the SPV through equity, borrowings from
Banks/Financial Institutions and other sources.

The Scheme would achieve following objectives:

(a) to fifl in the critical gaps in the sector especially
retated to standardization and quality assurance

infrastructure and capacity building through a cluster based
approach.

(b) to encourage associative behaviour in the sector
for sustainability of cluster development approach.

So far three clusters based at Thrissur (Kerala), Nasik
and Pune (Maharashtra) have been approved in principle.
The scheme will be implemented in the 11th Five Year
Plan period.

[Transiation]
Extended Malaria Control Programme

3379. SHRI RAKESH SINGH:
SHRI FAGGAN SINGH KULASTE:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the State-wise details of Extended Malaria Control
Programme being implemented in the country;
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(b) whether this Programme has been suspended in
any of the States;

(c) if so, the details thereof; and

(d) whether the Govemment proposes to start second
phase of this Programme in the tribal dominated areas
of various States keeping in view the sizeable number of
patients affected by this disease?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) The Enhanced Malaria Control Project
(EMCP) under support from World Bank was
operationalized in eight malarious States, namely, Andhra
Pradesh, Chhattisgarh, Gujarat, Jharkhand, Madhya
Pradesh, Maharashtra, Rajasthan and Orissa covering a
total of 100 districts in these States.

(b) and (c) No, Sir. The World Bank supported EMCP
concluded cn 31st December, 2005. To sustain the
ongoing malaria control activities, the World Bank has
provided retroactive financing to the above States fill
implementation of the Phase Il programme.

(d) Yes, Sir. The 2nd phase of World Bank project
shall be implemented in tribal dominated malarious States,
namely, Andrhra pradesh, jharkhand, Chhattisgarh, madhya
Pradesh, Orissa, Kamataka, Maharashtra, Gujarat and
West Bengal. The World Bank will support the project in
terms of positioning of consultants, Malaria Technical
Supervisors (MTS), operating cost, training, supply of rapid
diagnostic kits, drugs and long lasting insecticides treated
bed nets, etc.

[English]
Scientific Captive Breeding Programme

3380. SHRI M.K. SUBBA: Will the PRIME MINISTER
be pleased to state:

(a) whether the Government of Assam has submitted
a project/programme for scientific captive breeding of fire
endangered species;

(b) it so, the details of the programme along with its
cost and the endangered species proposed to be
promoted thereby; and

(c) the Union Govermment's response thereto?
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THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY):

(a) No, Sir. No such proposal has been received by the
Ministry.

(b) Does not arise.
(c) Does not arise.
Conservation of Flora and Fauna

3381. SHRI S.K. KHARVENTHAN: Wil the PRIME
MINISTER be pleased to state:

(a) whether the Eastern Ghats in the country
considered as a treasure house of medicinal plants, rare
flora and fauna are under severe strains;

(b) if so, whether the Government has any proposal
for setting up of a Centre of Excellence for the
conservation of Eastemn Ghats;

(c) if so, the details thereof, and
(d) the time by which it will be set up?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) Yes, Sir. The Eastem Ghats are under stréin
due to various anthropogenic factors,

(b) No, Sir.
(c) and (d) Does not arise.
(Transiation]
Upgradation of Psychiatric Hospitals

3382. SHRI CHHATTAR SINGH DARBAR: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether the Union Govemment has received any
proposal from the Govemment of Madhya Pradesh for
upgradation of Psychiatric Hospitals at Indore and Gwalior
under the National Mental Health Programme;

(b) if so, the details thereof, and

(c) the time by which the upgradation is likely to be
finalised?
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THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) to (c) An amount of Rs. 2.13 crore was
released for modemization of Gwalior Mansik Arogyashala
in 2005-06 and Rs. 2.9975 crore for that of Mental
Hospital, Indore in 2006-07 under National Mental Health
Programme. The release of grant-in-aid for both the
institutes stipulated, inter alia, that the work on upgradation
may be completed within a period of 12 months. The
State Government is the implementing Agency.

Proposal for Privatisation of CGHS

3383. SHRI SUBHASH MAHARIA: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government proposes to privatize
the Central Government Health Scheme (CGHS);

(b) if so, the details thereof, and

(c) the time by which a final decision is likely to be
taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMAT! PANABAKA
LAKSHMI): (a) to (c) There is no proposal before the
Government to privatise Central Government Health
Scheme (CGHS).

[English]
Non Availability of Vitamin A Drops

3384. SHRIMAT! JAYAPRADA: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Vitamin A drops for newly bom babies
are neither available in the Govemment hospitals nor in
the CGHS dispensaries in the various parts of the country,
especially in the National Capital Region (NCR) of Delhi;

(b) if so, the details thereof and the reasons therefor;
and

(c) The steps taken by the Govemment in the regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) to (c) Sir, Vitamin-A supplementation is
provided to all children of 9 months to 5 years at 6
monthly intervals at all health Centres under the National
Health and Family Welfare programme.
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During 2005-06, 2006-07 and 2007-08 funds were
placed with the States to procure drugs including
Vitamin-A.

CGHS dispensary provides vitamin A capsules on
specific prescription.

In addition, the National Capital Region (NCR) of
Delhi, procured Vitamin-A through its State funds in
February 2008 and supplied to all (NCR) Stores for issue
to different agencies indenting Vitamin-A.

[Translation]
Double Laning of NH-78

3385. SHRI VISHNU DEO SAl: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) the status of the double laning work of the entire
stretch of NH-78;

(b) the amount sanctioned for the project till date;

(c) whether the Government proposes to sanction
additional funds for the purpose;

_ (d) if so, the details thereof; and

(e) the time by which the double laning work of the
NH is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI

K.H. MUNIYAPPA): (a) and (b) At present, about 376 km
length on NH-78 is of less than two (double) lane
standards, out of which in about 227 km length, works of
two laning sanctioned for an amount of Rs. 95.37 crores
are in various stages of progress.

(c) to (e) Two laning in an additional length of about
69 km at an estimated cost of Rs. 32 crores has been
proposed to be included in the current Annual Plan (2008-
09). The remaining length of 80 km is to be taken up for
two laning in subsequent annual plans.

[English]
Expenditure by SAl in Tamil Nadu

3386. SHRI N.S.V. CHITTHAN: Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether any amount has been spent by the Sports
Authority of India (SAl) during each of the last three
years in Tamil Nady;

(b) if so, the details thereof; and

(c) the proposed plan of SAl to expand its branches/
centres in Tamil Nadu and other States for tapping new
and hidden sports talents?

THE MINISTER OF STATE IN THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a)
and (b) Yes, Sir. The following amounts have been spent
under Sports Authority of india (SAI) Scheme in the State

© of Tamil Nadu during three years:-

S.No. Name of Centre 2004-05

2005-06 2006-07 Total

1. Special Area 3,26,088/-
Games,
Nagercoil

2. Special Area -
Games

Myiladuturai
3. SAI Training 28,05,293/-

Centre,
Chennai

4. SAl Training 20,37,524/-
Centre, Salem

5. Indigenous 55,808/-
Games &
Martial Arts,

Ambur

4,01,993/- 6,71,805/- 13,99,886/-

- 2,78,05,520/- 2,78,05,520/-

35,09,013/- 50,74,119/- 1,13,80425/-

23,08,586/- 38,36,487/- 81,82,597/-

1,16,000/- 95,000/- 2,66,808/-




77 Witten Answers

(c) As on date, no approved plan exists for the
expansion of SAl centres/branches in Tamil Nadu and
other States.

Setting up of Rape-Crisis Centres

3387. SHRI M. SHIVANNA:
SHRIMATI MANORAMA MADHAVARAJ:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government proposes to set up rape-
crisis Centres in the country to provide Medical care,
Psycological counseling to rape victims;

(b) if so, the details thereof; and
(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) to (c) Health being a state listed subject,
such information is not centrally maintained.

In so far as Central Government Hospitals in Dethi
are concemed, all rape victims/accused, are attended to
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immediately and provided required medical care by the
hospitals. These hospitals have round the clock emsrgency
tacilities for attending to rape victims/accused.

CBI Cases in J&K

3388. MS. MEHBOOBA MUFTI: Will the PRIME
MINISTER be pleased to state:

(a) the number of cases the CBI had taken up and
investigated in Jammu & Kashmir during the last three
years till date; and

(b) the details of the status of these cases, category-
wise, FiRs filed, chargesheets framed, proceedings in the
courts and orders for action obtained?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE AND MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) The
number of cases taken up by the CBI in Jammu &
Kashmir in 2005, 2006 and 2007 are 15, 15 and 14
respectively.

(b) A detailed status of the cases is as follows:

Year Under Trial Ended in conviction ~ RDA recommended Closed Under investigation
2005 1" 2 2 0 0
2006 9 1 ! 1 1 3
2007 7 0 0 0 7

Deaths Due to Pollution

3389. SHRI VIJOY KRISHNA: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether as per the report of the World Health
Organisation (WHO), around five lakh persons most of
them women and children are killed every year in India
due to the pollution caused by buming of wood, coal
and dung in rural areas;

(b) if so, the details thereof;, and

(c) the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMAT! PANABAKA
LAKSHMI): (a) to (c) World Health Organisation's report
‘Indoor Air Poliution-National burden of diseases estimates’
mentions that in india, around 4.07 lakh permature deaths
can be attributed annually to use of biomass fuel and
coal. According to a report of Indira Gandhi Institute for
Development Research, it is estimated that 4.1 lakh to
5.7 lakh women and young children die prematurely every
year due to indoor air pollution caused by buming of bio-
fuels in poorly ventilated homes. However, no conclusive
data is available to establish the correlation between the
mortailty and indoor air pollution.

The Govemment through the Ministry of New and
Renewable Energy has taken various steps to control
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and prevent indoor air pollution, through National
Programme on Biogas Development to provide altematives
to buming firewood, agricultural residues, cattie dung and
coal as fuel. National Programme on Improved Chulhas
has also been taken up to promote thermally efficient
and low smoke stoves/smokeless chulhas. IEC activities
through electronic and print media are undertaken to give
publicity to the programmes. Women Education
programmes are also organized in villages to generate
awareness about the hazards of burning firewood,
agricultural wastes, cattle dung in traditional chulhas and
benefits of the biogas technology etc.

[Transiation]

Sports Programmes for Talented
Children and Youth

3390. SHRI RAMADAS ATHAWALE:
SHRI KAILASH MEGHWAL:

Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:

(a) the sports programmes and facilities provided/
proposed to be provided to encourage talented children
and youth in the country; and

(b) the steps taken for universalisation of sports
facilities and making it available for all individuals at
educational institutions and various training centres?

THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a)
and (b) The Ministry of Youth Affairs and Sports has
been implementing various sports schemes, as indicated
below, to provide sports facilities and financial assistance
to encourage promotion of sports among the talented
children and youth of the country:-

(i) AN india Rural Sports Toumnament

(i) Promotion of Sports and Games in Schools
(iii) National Sports and Games in Schools

(iv) North East Games

(v) Sports Scholarships

(vi) Scheme relating to Talent Search &. Training
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(vii) Scheme of Financial Assistance to National
Sports Federations

(viii) National Sports Development Fund

(ix) Special cash awards to sportspersons

Further, the Government has recently approved the
Panchayat Yuva Krida aur Khel Abhiyan, which aims at
creation of basic sports infrastructure at grassroots level,
in all panchayats of the country, in a phased manner
during 11th and 12th Five year Plan periods, and
organizing sports competitions at village, block and district
levels.

[English]
Environmental Clearance to Forest Land

3391. SHRI P.S. GADHAVI:
SHRI BHUPENDRASINGH SOLANKI:
SHRI MAHESH KANODIA:
SHRI JASUBHA!I DHANABHAI BARAD:
DR. VALLABHBHAI KATHIRIA:
SHRI RATILAL KALIDAS VARMA:

Will the PRIME MINISTER be pleased to state:

(a) whether the Govemment of Gujarat has submitted
a proposal for release of 427.13 hectare of forest land
coming under the submergence and environment
clearance from the Union Govemment;

(b) it so, the present status of the proposal; and

(c) the time by which final decision in this regard is
likely to be taken?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY):
(a) to (c) The Government of Gujarat had submitted a
proposal for diversion of 427.13 hectare of forest land for
Sidumbar Reservoir Irrigation Project in Valsad district of
Gujarat for which in-principle (stage |) approval was
accorded by the Central Goverment on 20.08.2004 with
certain mandatory conditions. The Final (stage-ll) Approval
is accorded only after the receipt of the compliance report
form the Government of Gujarat, which is still awaited.
However, in cases where compliance of conditions
stipulated in the in-principle approval is awaited for more
than 5 (five) years from the State Govemments, the in-
principle approvals are revoked.
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Abolition of Indent System in CGHS

3392. SHRI M. APPADURAI: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government proposes to open
medical stores in all the C.G.H.S. dispensaries throughout
India by abolishing indent system, which will be used by
C.G.H.S. beneficiaries; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) No, Sir.

(b) Question does not arise.
Pending Cases with CBI

3393. SHRI PRABODH PANDA: Will the PRIME
MINISTER be pleased to state:

(a) the number of cases pending with CBI;
(b) the reasons for pendency of such cases; and

(c) the steps taken by the Govemment early trial of
the cases?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE AND MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) 1165 cases

were pending investigation in the CBI as on 31.03.2008.

(b) Investigation of cases by the CBI takes time
because of complicated nature of cases requiring scrutiny
of voluminous documents and examination of large
number of witnesses.

(c) Government has set up 39 Courts of Special
Judges in various States exclusively for the trial of the
CBI cases.

CBI endeavours through constant monitoring/
suprevision, to ensure that there is no delay in trail on
its part.

Public Health Care System

3394. SHRI ASADUDDIN OWAISI:
SHRI IQBAL AHMED SARADGI:
SHRIMAT! JAYAPRADA:

SHRI UDAY SINGH:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:
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(a) whether the Supreme Court has expressed serious
concemn over the pitiable state of public health care
system in the country;

(b) if so, the details thereof; and

(c) the remedial steps taken or being taken by
Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) to (c) Hon. Supreme Court in Appeal (civil)
1949 of 2004 Samira Kohli v/s. Dr. Prabha Manchanda
and another vide judgement dated 16.1.2008 has
examined the implications of ‘informed consent’ in the
context of a doctor-patient relationship and made a
reference to the public health system.

Under the National Common Minimum Programme
(NCMP), health care is one of the thrust areas. The
main vehicle for rejuvenating the public Health delivery
system is National Rural Health Mission (NRHM) which
has been operationalised all over the country from 12th
April 2005. The main aim of NRHM is to provide
accessible, affordable, accountable, effective and reliable
primary health care, especially, to the rural poor and
vulnerable sections of the population The key strategies
under NRHM include increasing public expenditure on
health, improving infrastructure, pooling resources,
induction of management and financial personnel, and
operationalising functional facilities which meet the Indian
Public Health Standards (IPHS) at various levels.

Condition of Government Hospitals

3395. SHRI MANORANJAN BHAKTA: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether the condition of the Govermnment run
hospitals in the country including in Union Territory of
Andaman and Nicobar islands is not satisfactory;

(b) if so, the details thereof and the reasons therefor;

{c) the schemes formulated by the Govemment to
improve the condition of these hospitals; and

(d) the funds allocated for the purpose during the
current financial year?
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THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) to (d) Health being a state subject, such
information is not maintained centrally.

in so far as Central Government Hospitals in Dethi
are Concemed, the conditions of these hospitals are found
to be satisfactory. The improvement and upgradation/
strengthening of the existing facilities of these hospitals
are ongoing process for which necessary budgetary
allocation has been provided for.

Encroachment of Indian Territory by
Neighbouring Countries

3396. SHRI BRAJA KISHORE TRIPATHY:
SHRI DALPAT SINGH PARSTE:
SHRI PRABHUNATH SINGH:
SHRI RAGHUVEER SINGH KOSHAL:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) the names of neighbouring countries which have
encroached upon certain portions of indian teritory and
since when these are under their occupation;

(b) whether any area of land have been released
from their encroachment during the last three years;

{c) it so, the details thereof;

(d) whether India and China have appointed a Special
Representative to explore from the political perspective
of the overall bilateral relationship, the framework of a
boundary settiement; and

(e) if so, the details of decisions taken by a special
representative on various issues so far?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) Pakistan is in illegal and
forcible occupation of approximately 78,000 sq. kms. of
Indian territory in the State of Jammu & Kashmir since
1948. Indian territory under the occupation by China in
Jammu & Kashmir since 1962 is approximately 38,000
sq. kms. In addition, under the so-called China-Pakistan
“Boundary Agreement” of 1963, Pakistan illegally ceded
5,180 sq. kms. of Indian territory in Pakistan Occupied
Kashmir to China.
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(b) and (c) No.

(d) and (e) Yes, There have been eleven mestings
of the Special Representatives so far. The first five
meetings resulted in the signing of the “Agreement on
the Political Parameters and Guiding Principles for the
Settlement of the India-China Boundary Question® on April
11, 2005 during the visit of the Chinese Premier to India.
The two Special Representatives are now exploring the
framework for a final package settlement covering all
sectors of the India-China boundary.

Economic Growth

3397. SHRI IQBAL AHMED SARADGI: Will the
PRIME MINISTER be pleased to state:

(a) whether there has been a sign of moderation in
growth during the current year as per the latest estimates
released by the Prime Minister's Advisory Council;

(b) it so, whether the economy is estimated to grow
at 8.8% during the year 2008-09 as compared to 9.4%
during 2006-07; and

(c) it so, the reasons attributed for the siow down of
economic growth and the steps taken/being taken to
improve the growth?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF PLANNING (SHR!I V.
NARAYANASAMY): (a) Yes, Sir. According to the ‘Review
of the Economy 2007/08' by the Economic Advisory
Council (EAC) to the Prime Minister released in January
2008, the estimated rate of growth of the indian economy
is likely to be 8.9% in the current year 2007-08, as
compared to 9.4% in 2006-07.

(b) While taking a preliminary view of the prospects
for the economy in 2008-09, the EAC states that the
Indian economy is likely to grow by about 8.5% in 2008-
09 as compared to 9.4% during 2006-07.

(c) The EAC has attributed the following reasons for
likely slowdown in the growth rate in 2008-09: (i)
slowdown in growth in developed economies; (i) slower
growth in the demand for consumer goods; (jii) slightly
slower growth in trade, hotels, transport & communications
sector; (iv) fram sector growth closer to the trend of 2.5%
than to the stronger performance evident in 2007-08. The
Central Budget for 2008-09 contains a slew of measures
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to spur consumption in the economy. These include
adjustments in personal income tax slabs, reduction in
excise duty rates on a range of consumer goods, wavier
of farm loans. The extension of the National Rural
Employment Guarantee Scheme to all rural districts of
the country is likely to contribute to increase in
consumption demand and, hence, growth of the economy.
The Government has increased the allocation for
infrastructure programmes like National Highway
Development Project, Accelerated Irrigation Benefit
Programme, Jawaharlal Nehru National Urban Renewal
Mission, as well as on education, health, and training
and skill upgradation. These are expected to address
some of the supply side constraints on sustaining the
high growth rate and in improving the level of productivity
of the economy. During the Eleventh Five Year Plan
period, the investment in physical infrastructure is
envisaged to increase from around 5 percent GDP in
2006-07 to 9 per cent of GDP by the end of the Plan
period (2011-12).

Enhancement of Allocation for Sports

3398. SHRI BALASHOWRY VALLABHANENI: Will the
Minister of YOUTH AFFAIRS AND SPORTS be pleased
to state:

(a) whether the allocation for development of sports
activities/facilities has been enhanced during the last three
years;

(b) if so, the details thereof, till date, year-wise; aid
(c) it not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) to
(c) Yes Sir. The allocation for development of sports
activities/facilities has been enhanced during the last three
years, as is evident from the information given below:

(Rs. in crores)

2005-06 2006-07 2007-08
Budget 365.27 470.88 540.01
Estimates
Revised 342.23 416.41 649.03
Estimates
Expenditure 297.84 381.66 427.20°

*Expenditure upto 31.1.2008.
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[Transiation]
Study on Sex Ratio

3399. DR. LAXMINARAYAN PANDEY:
SHRI SARVEY SATYANARAYANA:
SHRI CHANDRA MANI TRIPATHI:
SHRIMATI KARUNA SHUKLA:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether according to a research conducted by
the Action Aid, an Intemational Funding Organisation, there
are only 500 girls for every 1000 boys in some rural
areas of Madhya Pradesh, Rajasthan, Punjab and
Himachal Pradesh;

(b) if so, the details of the findings thereof;

(c) whether such sex ratio figure puts India even
below the other third world countries;

(d) if so, the details thereof and reasons therefor;
and

(e) the steps taken by the Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) to (e) The Government does not seem to
have received any report on the research reportedly
conducted by ‘Action Aid' on Child Sex Ratio. However,
the Information furmished by the Office of the Registrar
General of India indicates that the Sex Ration (SR)
(number of females per thousand males) has increased
from 927 to 933 from 1991 to 2001. However, the Child
Sex Ratio (CSR) has declined from 945 to 927 during
the same period.

The figures further reveal that the Child Sex ratio is
comparatively lower in the affluent regions, i.e. Punjab
(798), Haryana (819), Chandigarh (845), Delhi (868),
Gujarat (883) and Himachal Pradesh (896). State/UT wise
Sex Ration (SR) and Child Sex Ratio (CSR) as per 1991
and 2001 Census is enclosed as statement.

Some of the reasons commonly put forward to expalin
the consistently low levels of Child Sex Ration are son
preference, neglect of the girl child resulting in higher
mortality at younger age, female infanticide, female
foeticide, higher maternal mortality and male bias in
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enumeration of population. Easy availability of the sex
determination tests may aiso be providing to be catalyst
in the process, which may be further stimulated by pre-
conception sex selection facilities.

The Govemment has taken action on strengthening
the Pre-Conception & Pre-Natal Diagnostic Techniques
Act (PC & PNDT Act) as well as creating awareness on
the issue through various IEC mechanisms. Some of the
steps taken by the Government to improve the Child Sex
Ratio in the Country are: Constitution of the Central
Supervisory Board under the Chairmanship of Union
Minister of Health & Family Welfare, whose function, inter
alia, is to review and monitor implementation of the Act
and Rules & Regulations made thereunder and
recommend to the Central Govemment changes in the
said Act and Rules, where required, and to create public
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awareness against the practice of pre-conception sex
selection and pre-natal determination of sex of foetus
leading to female foeticide; constitution of the National
Inspection & Monitoring Committee for undertaking field
visits periodically across the country, and constitution of
the National Support & Monitoring Cell for effective
implementation of Act, training of Judiciary, publication of
Annual Reports, Frequently Asked Questions (FAQs),
On-Line Complaint tfacility on the Ministry's Waebsite,
organizing sensitization workshops/seminars, launching of
‘Save the Girl Child’ campaign, seeking cooperation from
the NGOs/religious leaders, etc. Further, under the
National Rural Health Mission, Auxiliary Nursing Midwife
(ANM) and Accredited Social Health Activist (ASHA) are
being sensitized on the issue. Als, funds have been
provided to all States/UTs under the Rural Child health
Programme for implementation of the Act and related
activities.

Statement

StataUT wise Sex ratio and Chitd Sex Ratio during 1991 & 20071

india and State/Union Territory*/District Sex Ratio Child Sex

1991 2001 1991 2001
L 2 3 4 5
india 927 933 945 927
Jammu and Kashmir 896 892 NA 941
Himachal Pradesh 976 968 951 896
Punjab 882 876 875 798
Chandigarh* 790 ™ 899 84s
Uttaranchal 936 962 948 908
Haryana 865 861 879 819
Delhi 827 821 915 868
Rajasthan 910 921 916 909
Uttar Pradesh 876 898 927 916
Bihar 907 919 953 942
Sikkim 878 875 965 963
Arunachal Pradesh 859 893 982 964
Nagaland 886 900 993 964
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1 2 3 4 5

Manipur 958 978 974 957
Mizoram 921 935 969 964
Tripura 945 948 967 966
Meghalaya 955 972 986 973
Assam 923 935 975 965
West Bengal 917 934 967 960
Jharkhand 922 941 979 965
Orissa 971 972 967 953
Chhatisgarh 985 989 974 975
Madhya Pradesh 912 919 941 932
Gujarat 934 920 928 883
Daman and Diu* 969 710 958 926
Dadra and Nagar Haveli* 952 812 1013 979
Maharashtra 934 922 946 913
Andhra Pradesh 972 978 975 961
Karmataka 960 965 960 946
Goa 967 961 964 938
Lakshadweep® 943 , 948 941 959
Kerala 1036 1058 958 960
Tamil Nadu 974 087 948 942
Pondicherry” 979 1001 963 967
Andaman & Nicobar Islands® 818 846 973 957

Source: Census 1991 & 2001, O/O Registrar General of India
*Union Territory.

[(English]
Joint Venture by SAIL and Tata
for Supply of Coal

3400. SHRI UDAY SINGH: Will the PRIME MINISTER
be pleased to state:

(a) whether Steel Authority of India Limited and Tata
Steels have set up a joint venture to mine coal blocks

for securing assured coking coal supply to meet their
increasing production needs;

(b) if so, the details thereof;

(c) whether the Govemment have given permission
to such joint venture to explore coal, and

(d) it so, the details thereof and the extent to which
it will have an effect on import of coal from other
countries?
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THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI SANTOSH BAGRODIA): (a) and (b) Yes,
Sir. Steel Authority of India Limited (SAIL) and Tata Steel
have signed a Joint Venture Agreement for mining of
coal on 3rd January, 2008.

(c) As per power delegated to Navratna PSUs,
permission from the Govemment is not required in this
case.

(d) In view of the expansion plans of SAIL, the
requirement of imported coal from other countries may
not come down inspite of the Joint Venture.

[Translation/
NSSO Report on Employment

3401. SHRI SURAJ SINGH:
SHRI RAJ!V RANJAN SINGH “LALAN®

Will the PRIME MINISTER be pleased to state:

(a) whether according to National Sample Survey
Organisation, there has been reduction in creation of
empioyment opportunities during the years 2004 to 2006
despite the increase in the rate of economic development/
growth;

(b) if so, the details therof;

(c) whether the Government has proposed to bring
change in Economic Policy to create more employment
opportunities in this regard;

(d) if so, the details thereof, and
(e) if not, the reasons thereotf?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF PLANNING (SHRI V.
NARAYANASAMY). (a) to (e) As per the most recent
quinquennial surveys of National Sample Survey
Organisation (NSSO) on employment and unempioyment,
the growth in employment increased from 1.25 per cent
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per annum during the period 1983-84 to 1998-2000
(Period-1), to 2.62 per cent during the period 1999-2000
to 2004-05 (Period-l). The growth rate in Gross Domestic:
Product during Period | was 6.5 per cent per annum and
in Period-ll it was 6.0 per cent per annum.

The Eleventh Plan Document, approved by NDC,
projects that about 58 million empioyment opportunities
are fikely to be generated during the Eleventh Plan period.
It also states that additional employment opportunities in
the future will be generated mainly in the services and
manufacturing sectors, in particular, labour intensive
manufacturing sectors such as food processing, leather
products, footwear, and textiles, and service sectors such
as tourism and construction.

Survey Conducted for Coal

3402. SHRI MANSUKHBHAI D. VASAVA:
SHRI JIVABHAI A. PATEL:

"Will the PRIME MINISTER be pleased to state:

(a) whether the Government has conducted any
survey for coal mining during the last three years;

(b) if so, the details thereof alongwith quantity of
coal reserves found, Location-wise;

(c) whether some malpractices were noticed in the
allotment of coal from these places due to which coal
companies have suffered losses; and

(d} the location-wise amount of the loss suffered and
profit eamed by the Union Government in the mining of
coal from such locations?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHR!I SANTOSH BAGRODIA): (a) and (b) As per
Geological Survey of India, the details of coal resources,
State-wise, during the last three years i.e. as on 1.1.2005,
1.1.2006 and 1.1.2007 are enclosed as statement.

(c) and (d) Coal issued by coal companies is as per
linkage and actual dispatches are done after realizing full
coal value. As such, no loss has been reported by CIL.
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State-wise Geological Resources of Indian Caal—as-on 1.1.2005

Category-wise Coal Resources (in million tonnes)

fo Questions

State

Proved Indicated Inferred Total
1 2 3 4 5
Andhra Pradesh 8263 6079 2584 16926
Arunachal Pradesh 31 40 19 90
Assam 279 27 34 340
Bihar 0 0 160 160
Chhattisgarh 9373 26191 441 39975
Jharkhand 35417 30439 6348 72204
Madhya Pradesh 7513 8815 2904 19232
Maharashtra 4653 2309 1620 8582
Meghalaya 17 41 301 459
Nagaland 4 1 15 20
Orissa 16161 30976 11847 60984
Uttar Pradesh 766 296 0 1062
West Bengal 11383 11876 4554 27813
Total 92960 117080 37797 247847

State-wise Geological Resources of Indian Coal—as-on 1.1.2006

Andhra Pradesh 8403.18 6158.17 2584.25 11745.60
Arunachal Pradesh 31.23 40.11 18.89 90.23
Assam 314.59 26.83 34.01 375.43
Bihar 0.00 0.00 160.00 160.00
Chhattisgarh 9570.15 27432.89 4439.06 41442.10
Jharkhand 36148.29 31411.22 6338.32 73897.83
Madhya Pradesh 7565.50 9258.38 2934.49 19758.37
Maharashtra 4652.39 2432.18 1992.17 9076.74

117.83 40.89 300.71 459.43

Meghalaya
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1 2 3 4 5

Nagaland 3.43 135 16.16 19.94
Orissa 16910.63 30793.07 14295.56 61999.26
Uttar Pradesh 765.98 295.82 0.00 1061.80
West Bengal 11383.16 11878.41 4553.36 27814.93
Total 95866.36 119769.32 37665.98 253301.66

Stats-wise Geological Resources of Indkan Coal—as-on 1.1.2007

Andhra Pradesh 8475 6328 2658 17461
Arunachal Pradesh 31 40 19 20
Assam 314 27 34 375
Bihar 0 0 160 160
Chhattisgarh 9973 27035 4442 41450
Jharkhand 36881 31094 6339 74314
Madhya Pradesh 7584 92589 2934 19777
Maharashtra 4856 2822 1982 9670
Meghalaya 118 41 300 459
Nagaland 4 1 15 20
Orissa 17464 30239 14296 61999
Uttar Pradesh 766 296 0 1062
West Bengal 11454 11810 5071 28335
Total 97920 118992 38260 255172
[English] Development Agency (FDA) for implementation of National
Afforestation Programme (NAP) during the Tenth Five Year
Funds for JFMC and FDA for Afforestation Plan; State-wise;
3403. SHRI MADHUSUDAN MISTRY: (b) the outlay proposed for the purpose during the
SHRI HARIN PATHAK: Eleventh Plan period, State-wise;

SHRIMAT! JAYABEN B. THAKKAR:
(c) whether there has been any delay in releasing
Will the PRIME MINISTER be pleased to state: funds to JFMC and FDA's in the country including Gujarat;

and
(a) the details of funds allocated and released to

Joint Forest Management Committee (JFMC) and Forest (d) if so, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY):
(a) Under the fund fiow mechanism of the National
Afforestation Programme, funds are released by the
National Afforestation Eco-development Board to the
Forest Development Agencies (FDAs) which in turn
transfer the funds to the constituent Joint Forest
Management Committees. The details of funds released
to the FDAs during the last three years, are given in the
enclosed statement, state wise.
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(b) An outlay of Rs. 2000 crores has been provided
for the National Afforestation Programme during the
Eleventh Plan. There is no state wise earmarking of outlay
as the scheme is basically demand-driven in nature.

(c) and (d) Funds are released to FDA projects on
receipt of appropriate proposals atongwith satisfactory
utilization of the funds released earlier and other requisite
documents like progress report, audit report etc. The
release is further subject to availability of fund with
National Afforestation and Eco-development Board during
the financial year.

Statement
S.No. State Funds released in Rs. lakhs
under National Afforestation Programme
2005-06 2006-07 2007-08 (Provisional)
1 2 3 4 5
1. Andhra Pradesh 7.08 11.06 9.97
2. Chhattisgrah 17.63 13.056 42.69
3. Gujarat 12.05 17.52 30.93
4. Haryana 4.35 9.20 12.93
5. Himachal Pradesh 9.08 11.56 7.43
6. Jammu and Kashmir 5528 5.83 8.13
7. Kamataka 23.03 23.54 31.02
8. Madhya Pradesh 12.61 15.83 13.84
9. Maharashtra 14.69 16.93 29.92
10. Orissa 12.05 14.07 19.01
1. Punjab 3.97 3.36 5.88
12. Rajasthan 7.26 5.62 2.50
13. Tamil Nadu 20.92 17.22 9.46
14. Uttar pradesh 17.04 11.88 36.77
15. Uttarakahand 13.10 11.52 12.39
16. Goa 0.00 0.00 0.00
17.  Jharkhand 7.85 19.03 24.56
18. Bihar 3.42 9.94 6.92
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1 2 3 4 5
19. Kerala 499 1275 8.81
20. West Bengal 5.92 7.00 7.23
Total (Other States) 202.32 230.92 320.38
21, Arunachal Pradesh 2.89 2.93 4.85
22, Assam 5.50 13.60 8.58
23. Manipur 6.30 7.78 12.37
24, Nagaland 5.37 7.22 7.75
2s. Sikkim 6.23 7.41 11.28
26. Tripura 427 4.37 5.02
27. Mizoram 10.06 13.00 16.75
28. Meghalaya 5.18 5.44 5.94
Total (NE States) 45.80 61.83 72.55
G. Total 248.12 292.75 392,83

lllegal Construction on the Southern Ridge

3404. SHRI PRABHUNATH SINGH: Wili the PRIME
MINISTER be pleased to state:

(a) whether there is rampant encroachment and illegal
constructions on forest and agriculture land falling under
the Southemn Ridge area in Delhi;

(b) if so, the details thereof;

(c) whether the Delhi High Court has appointed any
Monitoring Committee for the purpose;

{d) if so, the details thereof;

(e) whether the Monitoring Committee has visited the
said areas;

(f) if so, the details of their findings and the action
taken thereon;

(g) whether the Monitoring Committee has also
received complaints from the Members of Parliament; and

(h) if so, the details thereot and the action taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI 8. REGUPATHY):
(a) to (h) The information is being collected and will be
laid on the Table of the House.

import of Titanium Dioxide

3405. SHR! P. KARUNAKARAN: Will the PRIME
MINISTER be Pleased to state:

(a) whether the Government has received any
representations regarding problems being faced by the
Kerala Mineral and Metais Limited in Chavara and
Travancore Titanium products in Trivandurm;

(b) if so, the details thereof and the reaction of the
Govemment thereto;

(c) whether the import of Titanium Dioxide has
adversely affected the domestic production and sale of
Titanium products in Kerala;

(d) if so, the details thereof; and

(e) the other steps being taken to protect the
domestic titanium industry in the country?
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THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE AND MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) to (d) In
January 2007 & January 2008 Shri Elamaram Kereem,
Minister for Industries, Government of Kerala had written
to Commerce & industry Minister requesting the Central
Government ‘to increase the import duty rate on rutile
grade Titanium Dioxide Pigment. The matter was
examined by the Department of Commerce in consultation
with Department of Atomic Energy and the Hon'ble
Minister was informed by the Department of Commerce
that it is not desirable to increase the import duty
considering the low domestic production.

(e) In order to facilitate growth of the domestic
Titanium Industry the Government has taken the following
steps;

(1) Notified the Beach Sand Mineral Policy on
6.10.1998 with a view to encourage private sector
participation in beach sand mining and value addition
activities.

(2) With effect from 1.1.2007 the titanium bearing
minerals and ores (limenite, Rutile and Leucoxene) have
been removed from the list of Prescribed Substances
and thereby dispensed with the licensing requirement.

(3) Department of Industrial Policy & Promotion vide
Press Note No. 6 (2008) dated 12.3.2008 notified the
FDI Policy for mining Titanium bearing minerals and ores.
FDI upto 100% will be allowed with prior government
approval in mining and mineral separation of titanium
bearing minerals & ores is permitted subject to sectoral
regulations and the Mines and Minerals (Development
and Regulation) Act 1957 and value addition facilities
being set up along with transfer of technology.

Budgetary Outlay for Children

3406. SHRI SARVEY SATYANARAYANA: Will the
PRIME MINISTER be pleased to state:

(a) whether the children are one third of the
population but the share for them in the Union Budget is
very low;

{b) if so, the details thereof and the reasons; and

(c) the steps taken to allocate more funds for children.
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THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF PLANNING (SHRI .V.
NARAYANASAMY): (a) to (c) Children in the age group
of 0-14 years comprise of 35.35% of the total population
as per 2001 Census. For the first time in the Union
Budget 2008-09 has a separate section with Statement
of budget estimate (expenditure) for the schemes for the
welfare of children in different Ministries/Departments which
works out to 4.45% of the total budget. However, the
estimates of expenditure have been made in respect of
schemes which are substantially exclusive for children.
There are other schemes of different Ministries/
Departments which benefit both children and adults. For
instance the estimates do not capture budget figures from
schemes relating to drinking water supply, sanitation, road
and transport, electrification, irrigation etc., which are not
children-exciusive but benefit equally both children and
adults. With further refinement of the process of estimate,
the Budget Estimate for Children can increase
substantially.

* Complaints Regarding New System of CGHS

3407. SHRI RAM CHANDRA PASWAN: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether the Government has received complaints
from CGHS beneficiaries about the functioning of the new
system of computerized OPD;

(b) if so, the details thereof; and

(c) the measures taken by the Government to make
the new system more efficient?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) to (c) Computerisation of CGHS is a huge
task and during the course of change over from one
system to another minor teething problems are expected
and CGHS is no exception. Now the systems appears to
be setting down which will, in the long-run, be beneficial
to the beneficiaries as well as the CGHS.

Allocation of Funds for Tiger Projects

3408. SHRI HARIBHAU RATHOD: Will the PRIME
MINISTER be pleased to state:
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(a) whether the funds allocated for tiger projects have
not been utilised properly;

(b) if so, the reasons therefor; and

(c) the steps taken or proposed to be taken by the
Government for proper utilization of the allocated fund?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHR! S. REGUPATHY):
(a) and (b) No such instance has come to the notice of
this Ministry.

(c) Central Assistance is being provided to tiger States
under the ongoing Centrally Sponsored Scheme of Project
Tiger, based on the Annual Plan of Operations received
from tiger reserves, emanating from reserve specific
management/tiger conservation plans. The field
implementation responsibility of the scheme rests with
the State Governments, who furnish utilization certificates
in prescribed formats along with detailed progress report.
The Government of india provides technical guidance and
monitors the project through supervisory visits and
assessment by a panel of independent experts on the
basis of standardized evaluation parameters.

Good Manufacturing Practices for AYUSH Drugs

3409. SHR! PRALHAD JOSHI: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Govemment has any specific Scheme
to encourage and promote good manufacturing practices
for AYUSH drugs and medicines;

(b) if so, the details thereof;

(c) whether any specific requests have been made
by AYUSH drugs and medicine manufacturers for subsidy
type packages and tax holidays etc;

(d) if so, the details thereof; and
(e) the reaction of the Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) to (e) The Centrally Sponsored Scheme
for Quality Control of Ayurveda, Siddha and Unani Drugs
was started to provide assistance to Ayurveda, Siddha
and Unani manufacturers to improve their infrastructure
to meet GMP nomms. Under this scheme, one time grant
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equivalent to 20% investment made by the unit subject
to maximum of Rs. 5.00 lakhs was provided since 9th
Plan. The scheme has been revised during 11th Plan
under which following assistance is being provided:-

1. Assistance to ASU&H drug manutacturing units
having an annual tumover of upto Rs. 20.00
crores for acquisition of prescribed esséntial
quality control equipments for in-house Quality
Control Lab shall be limited to Rs. 30.00 lakhs
or 30% of the expenditure incurred on the basis
of a MoU between the manufacturing unit/State
Drug Controller and Department of AYUSH with
a condition that the quality control equipment
purchased with Government of India assistance
shall not be disposed of and that Government
of India will have lien on such equipment in
case of company going into liquidation.

2. ASU manufacturing units having a turnover of
upto Rs. 20.00 crores shall be provided with
assistance of 30% or Rs. 30.00 lakh, whichever
is less for upgradation of their facilities to WHO
Good manufacturing Practices certification
standards.

3. Above Centrally Sponsored Schemes is under
implementation in the 11th Plan to encourage
and promote compliance of Good Manufacturing
Practices by Ayurveda, Unani and Siddha and
Homoeopathy units in the country.
Representations have been received in the past
from Ayush manufacturing associations and those
representations have been kept in view in
revision of the above scheme.

Outsourcing of Issuance of Passports

3410. SHRI RAVI PRAKASH VERMA:
SHRI ADHALRAO PATIL SHIVAJIRAO:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the outsourcing of the services pertaining
to issuance of passports is likely to put national security
at risk; and

(b) if so, the steps taken by the Govemnment to
ensure safety and security of the country?
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THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b) In
the Passport Seva Project, which has been elaborated in
consultation with all concemed Government departments
and agencies, only front-end non-sensitive activities such
as applications collection, data entry, acceptance of fee
and capturing of photo etc., will be performed by the
Service Provider selected through an open bidding
process.

All sensitive aspects of passport issuance, including
verification of documents, check-lists, the decision to grant
a passport and the handling of blank passport bookiets
will remain with Govemment employees as hitherto.

The project will not compromise national security in
any manner whatsoever. The new system will be
introduced only after a comprehensive third party security
audit by a Government agency. Such audit will thereafter
be repeated every year. The data of passport holders
will remain in the Government domain with strict access
control. The ownership and strategic control of the core
and critical assets of the project will remain with the
Ministry of External Affairs. Data coming to the possession
of the service provider, when the application is submitted,
will only be used by him to feed the Govemment database
and the service provider will be held strictly accountable
tor any misuse of data.

Aliotment of Coal Blocks

3411. SHRI CHANDRA SEKHAR DUBEY: Will the
PRIME MINISTER be pleased to state:

(a) whether the M/s Sterlite Industries and M/s
Vedanta Resources with different Joint Venture have been
allotted Coal Blocks in the recent past, and

(b) if so, the complete details of number of allotted
Coal/Blocks for the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI SANTOSH BAGRODIA): (a) and (b) None
of the three companies mentioned above have been
allocated any coal block. However, M/s. Sterlite Energy
Limited has been allocated Rampia & Dip Side of Rampia
coal blocks on 17.01.2008 jointly with other companies
for its power plant. Two other companies, M/s. Hindustan
Zinc Ltd. and M/s. Bharat Aluminium Company, have also
been allocated coal blocks, namely, Madanpur South on
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13.01.2006 alongwith other companies and Durgapur-
Taraimar on 01.11.2007 for their sponge iron and power
plant respectively.

Definition of BPL

3412. SHRI SURESH ANGADI: Will the PRIME
MINISTER be pleased to state:

(a) the definition of poverty-line as per the current
population and inflation in the country;

(b) the population living below the poverty-line in the
year 1997 and the number of people living below the
poverty line in the year 2007 i.e. during a decade;

(c) the facilities being provided to the people living
below the poverty-line by the Central Govemment; and

(d) the steps being taken by the Government to
improve the situation?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF PLANNING (SHRI V.
NARAYANASAMY): (a) The Planning Commission has
defined the poverty line as per capita consumption
expenditure of Rs. 49.09 per month in rural areas and
Rs. 56.64 per month in urban areas at 1973-74 prices at
national level. This corresponds to a basket of goods
and services anchored on a norm of per capita daily
calorie requirement of 2400 kcal in rural areas and 2100
kcal in urban areas. The state-specific poverty lines are
derived from the national level poverty lines, using state-
specific price indices and inter-state price differential. The
poverty lines are periodically updated for price inflation.
The state-specific poverty lines of 1973-74 are updated
for the later years using state-specific Consumer Price
Index of Agricultural Labourers (CPIAL) in the rural areas
and Consumer Price Index of Industrial Workers (CPIIW)
in the urban areas following the methodology contained
in the Report of the Expert Group of Estimation of
Proportion and Number of Poor. The latest estimate of
the poverty line is available for the year 2004-05. The
poverty line in 2004-05 is estimated as per capita monthly
consumption of Rs. 356.30 in rural areas and Rs. 538.60
in urban areas.

(b) The Planning Commission estimates the
percentage and number of people living below the poverty
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line from the large sample surveys on household
consumer expenditure conducted by the National Sample
Survey Organization (NSSO) according to the methodology
contained in the Report of the Expert Group on Estimation
of Proportion and Number of Poor. The two latest
comparable estimates of poverty are available for the
year 1993-94 and 2004-05. As such, the number of people
living below the poverty line during 1997 and 2007 are
not available. Using the large sample survey data on
household consumer expenditure conducted by the NSSO
in its 50th Round (July 1993-June 1994) and 61st Round
(July 2004-June 2005), the number of population living
below the poverty line is estimated as 320.4 million in
1993-94 and 301.7 million in 2004-05.

(c) and (d) A number of programmes to provide
facilities to the people living below the poverty line are
being implemented by the Central Government. The major
schemes and programmes in this regard are: (i) National
Rural Employment Guarantee Programme, which provides
a legal guarantee of at least 100 days of wage
employment in a financial year to every rural household
whose adult members volunteer to do unskilled manual
work, (i) Swamjayanti Gram Swarozgar Yojana, a hofistic
programme of self-employment, (iii) Indira Awass Yojana,
which provides assistance for construction of dwelling units
and upgradation of existing unserviceable kutcha houses
for the rural families. The Swaran Jayanti Shahri Rozgar
Yojana provides gainful employment to the urban poor.
The Targeted Public Distribution System provides food
grains at reduced prices to the poor. The Antyodaya Anna
Yojana provides food grains to the poorest of the poor
families at a highly subsidized rate.

The Eleventh Five Year Plan has set the growth
target for the economy at 9% per year for the Plan period
(2007-12) and aims at putting the economy on a
sustainable growth trajectory with a growth of
approximately 10% by the end of its period. The per
capita consumption in the process is projected to double
in the next ten years. In addition to the benefits of
increase in income arising from the general growth
process, the abovementioned programmes, which provide
facilities to the people living below the poverty line, has
its consequent impact on the reduction of poverty and
thus improvement of the situation.

Plasma Research Institute in Gujarat

3413. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the PRIME MINISTER be pleased to state:
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(a) whether the Union Government has received any
proposal for expansion project from Plasma Research
Institute-BHAT area near Ahmedabad in Gujarat;

(b) if so, the details thereof along with the progress
made so far; and

(c) the time by which the proposed project to be
taken for implementation?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE AND MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) No, Sir.

(b) and (c) Does not arise.
Vision for SAARC Countries

3414. SHRI SURESH PRABHAKAR PRABHU: Will
the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) the details of the various proposals as envisaged
by the Prime Minister for SAARC countries;

(b) the steps taken by the Government in pursuance
thereof, and

(c) the time by which various projects based on Prime
Ministers vision will be implemented?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) (a) to (c) Speaking at the 14th
SAARC Summit, the Prime Minister said that, “| have a
compelling vision of an inclusive, plural and rapidly
developing South Asia playing its role in an interdependent
world’s economic development and peaceful evolution.”
Several concrete proposals have been made by PM at
SAARC to transiate this vision into reality. These proposals
include, South Asia University, SAARC Telemedicine
Network, SAARC Food Bank, SAARC Multimodal
Transport Project, SAARC Museum of Textiles, SAARC
Car Rally and South Asia Energy Dialogue. These
proposals have moved SAARC from a declaratory to an
implementation phase. The status of these proposals is
detailed in the attached statement.
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Statement

Status

S.No. Details of projects

1. South Asian University

2. SAARC Tele-medicine
Project

3. SAARC Food Bank

4. SAARC Regional Multimodal

Transport Project

5. SAARC Museum of Textiles
6. SAARC Car Rally
7. South Asian Energy Dialogue

A Project office is being established in New Dethi.
The 2nd Mesting of the inter-govemmental Steering Committee scheduled

on May 1, 2008, is expected to appoint an interim-CEO to head the
Project Office.

A pilot tele-medicine project has started between Bhutan and India.

The Food Bank will commence with a reserve of 241,580 Metric Tons
food grains from SAARC Member States except Afghanistan.

First Meeting of the Transport Ministers (August 29-31, 2007) deliberated
on the Report of the SAARC Regional Multimodal Transport Study and
recommended several pilot sub-regional @nd regional projects.

The first exhibition titted Textiles tradition of South Asia’ was temporarily
held in New Delhi from December 7, 2007 to March 6, 2008.

SAARC Car Rally was organized from March 15, 2007-April 3, 2007.

Second Energy Ministers Meeting held on March 7, 2007.

World Hockey Qualifying Championship

Held in Chile

3415. SHR! NIKHIL KUMAR:
SHRI ADHIR CHOWDHURY:
SHRI SUNIL KHAN:
SHRI M. SHIVANNA:

Will the Minister of YOUTH AFFAIRS AND SPORTS

be pleased to state:

THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a)
and (b) Yes, Sir. India lost to Great Britain in the finals
of World Men’s hockey Olympic qualifiers.

(c) and (d) The Government supplements the efforts

} of recognized National Sports Federations (NSFs) for the
promotion of excellence in sports, including hockey. Apart

from providing support for holding national coaching camps
through the Sports Authority of India (SAl), the
Government also provides assistance for the participation

(a) whether the Indian Hockey team tailed to qualify
for the Beijing Olympic, 2008 during the World Hockey
Qualitying Championship heid recently in Chile;

(b) i so, the details thereof and the reasons therefor;

(c) whether the Govemment proposes to revisit the
causes of poor performance of the Indian Hockey team
in the aforesaid Qualifying Championship; and

(d) it so, the details thereof alongwith the concrete
steps taken by the Govemment to promote sports in the
country?

of national teams in training and competitions within and
outside the country and the engagement of high
performing coaches. Specifically in hockey, the
Govemnment has engaged a high performance foreign
expert as Technical Adviser to provide technical support
to the national men and women teams as also junior
national teams. In addition to this, talented sportspersons
in the age group of 14-21 are trained under various
schemes of SAl, including in SAl Training Centres and
SAl Special Area Games Centres, a large number of
which have hockey among the disciplines in which training
is imparted.
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[Transtation]

Misuse of Funds by Indian Cultural
Centres Abroad

3416. SHRI HARIKEWAL PRASAD:
SHRI TUKARAM GANPAT RAO RENGE PATIL:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Government has noticed the alleged
misuse of funds meant for the activities of Indian Cultural
Centres abroad;

(b) if so, the details thereof for the last three years,
Cultural Centre-wise;

(c) whether any enquiry has been conducted in this
regard; and

{d) if so, the outcome thereot and the action taken
by the Government to avoid recurrence of such incidents
in future?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) No, Sir. No such cases has
come to the notice of the Govemment.

(b) to (d) Do not arise.

[English]
Allocation of More Funds to AIIMS

3417. SHRI RAYAPATI SAMBASIVA RAO:
SHRI M. APPADURAI:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether there has been a decline in the total
outlay meant for research and patient care in the AlIMS;

(b) if so, the details thereof and the reasons therefor;

(c) whether AIIMS has sought an increase in its
budgetary allocation;

(d) if so, the details thereof and the reaction of the
Govemnment thereto; and
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(e) the steps taken/proposed to be taken by the
Government to improve the services being provided to
the people and to provide adequate funds to the institute
for its research activities?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS): (a) and (b) The All India
Institute of Medical Sciences (AlIMS) received consolidated
Grant-in-Aids every year under Plan and Non-Plan from
the Ministry of Health & Family Welfare for patient care
services, teaching & research activities.

(c) to (e) The AIIMS has projected an overall amount
of Rs. 692.75 crores under Plan & Non-Plan activities in
Budget Estimates (BE) 2008-09. Towards this projection,
the Institute has been provided an overall amount of Rs.
452.00 crores under Plan & Non-Plan activities in BE-
2008-09. However, the standards of patient care services
including teaching and research activities will be
maintained.

[Transtation]
Four-laning on NH-33

3418. SHRI BHUVANESHWAR PRASAD MEHTA:
SHR!I CHANDRABHAN SINGH:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether the Union Government has received any
proposal from State Governments of Jharkhand and
Madhya Pradesh for four-laning of NH-33 linking Kodarma,
Ranchi and Jamshedpur via Hazaribagh and from
Jabalpur, Khajuraho and Damoh respectively;

(b)if so, the details thereof and the action taken by
the Union Govemment thereon;

(c) the estimated expenditure on these projects, and

(d) the time-frame fixed for completion of work on
these stretches?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) to (d) The section of NH-33 from
Barhi to Jamshedpur via Hazaribagh has been identified
under National Highways Development Project (NHDP)
Phase il for four-laning. The status of these projects is
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at enclosed statement. No proposal for four laning from
Jabalpur, Khajuraho and Damoh has been received from
State Government of Madhya Pradesh. Also, no proposal

has been received from the State Government of
Jharkhand for four-laning of Kodarma-Barhi stretch of
NH 31.

Statement

Status of 4-laning of NH 33

S.No. Name of Stretch NH.No. Length (km) Cost (Rs. In crore) Status*
1. Barhi-Hazaribagh 33 40 213 Bids for updation of DPR has
been taken up.
2. Hazaribagh-Ranchi 33 75 Updation of Project approved for
DPR for BOT implementation under BOT
(Annuity) has (Annuity) scheme.
been taken up
3. Ranchi-Rargaon 33 70 815.324 Feasibility @ Study Report
completed. PPPAC document
preparation has been taken up.
4. Rargaon-Jamshedpur 33 80 469.716 Feasibility Study Completed.

PPPAC document prenaration
has been taken up.

*NHDP Phase Il works are targeted for completion by December 2013.

Development of NH through PPP Mode

3419. SHRI RAJIV RANJAN SINGH “LALAN™
SHRI RAMJI LAL SUMAN:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) the details of the National Highways/sections
of the National Highways selected for development
through Public Private Partnership (PPP) mode,
State-wise;

(b) the estimated cost of each of the project;

(c) whether the toll revenue collected on PPP projects
are shared between Government and the constructing
Agency; and

(d) it so, the details thereof alongwith the share of
the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) and (b) The state-wise details of
projects awarded under Build, Operate and Transfer (Toll/
Annuity) through Public Private Partnership are given in
the enclosed Statement-l.

(c) and (d) Revenue sharing as a concept was
introduced after the new Model Concession Agreement
(MCA) was introduced. The toll revenue is shared in
accordance with the provision of the concession
agreement entered into between National Highways
Authority of India (NHAI) and the concessionaire. Based
on the new MCA only seven projects have been awarded.
The details of revenue share of NHAI in these projects
are given in the enclosed statement-Il.

in earlier concession agreements, while sharing of
toll revenue was not adopted as a concept, some
agreements provided for transfer of a proportion of
revenue of NHAI once toll revenue exceeded a specified
threshold. The share of the revenue and the specified
threshold was however, unique to each agreement.
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State-wise details of projects under BOT (TolAnuty) through PFP

SlNo.

Name of the Project

Source of Status State (s) Estimated Total
Finance concemed Project Cost
(Rs. in crore)
1 2 3 4 5 [}
1. Tuni-Ankapelti Km 300-359 BOT [A] i BOT [Annuity) Completed Andhra Pradssh 283.20
2. Raishumundry-Dharmavaram AP-15 BOT [Annuity] Completed Andhra Pradesh 206.00
Km 200-254 BOT [AH
3 Dharmavaram-Tuni AP-16 Km 254- 300 BOT [AHH BOT [Annuity) Completed Andhra Pradesh 231.90
4 Nellore bypass BOT [Annuity} Compisted Andhra Pradesh 143.20
5. Amur-Kalkaliu Village (AP-2) BOT {Annuity] Ongoing Andhra Pradesh 490.00
6. Kottakata-Kumool (AP-5) km 135.740-211.000 BOT [Annuity] Ongoing Andhra Pradesh 582.00
1. MH/AP Border to Islam Nagar (Ns-2/BOT/AP-6) BOT [Annuity] Ongoing Andhra Pradesh 360.42
Km. 1750 to Km. 2300
8. Islam Nagar to Kadtal (Ns-2BOT/AP-7) BOT [Annuity] Ongoing Andhra Pradesh 546.83
Km. 230.00 to Km. 278.00
9. Kadtal to Amur (NS-2/BOT/AP-8)
Km. 278/0 to Km. 3080 BOT [Annuity] Ongoing Andhra Pradesh 271.73
10. Tada-Nellore (Pkg. AP-788) on GQ BOT [Tolf) Completed Andhra Pradesh 621.35
1. Nandigama-lbrahimpuram (Km. 217-252 of NH-9) BOT [Toll} Completed Andhra Pradesh 138.65
12. Farukhanagar-Kottakata (AP-3) km 34.100-80.000 BOT ([ToH] Ongoing Andhra Pradesh 255.00
13, Farukhanagar-Kottakata (AP-4) km 80.000-135.740 BOT [Tolf} Ongoing Andhra Pradesh 302.00
14. Chilkaluripet-Vijayawada-Six Lane
(¥m. 355 to Km 434.15) on NH-5 BOT [Toll] Ongoing Andhra Pradesh §72.30
15. Kosi Bridge & Approaches on NH-57
in Bihar (Km 165.00 to 155.00) (BR-S BOT [Annuity} Ongoing Bihar 418.04
16. Durg Bypass on NH-6 Bot [Tolf] Completed Chhattisgarh 70.00
17. Raipur-Aurang BOT ([Tol} Ongoing Chhattisgarh 190.00
18. End of Durg Bypass-ChattisgarhvMaharashtra Border BOT [Toli} Ongoing Chhattisgarh 464.00
19. Delhi-Gurgaon (Access controlied 8/6 Lane) BOT [Tot} Completed Dekhi and Haryana 710.00
20. Surat-Dahisar-Six Lane (Km. 263.00 to BOT [Tolf} Ongoing Gujarat and 1,405.57
Km. 502.00) on NH-8 Maharastra
21. Pindwara-Palanpur (Km 264.00-340.00 of NH 14) BOT [Annuity) Ongoing Gujrat and Rajasthan 498.00
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3 4 5 6

22, Gondal-Jetpur (Km. 117-143.3) & BOT [Tolf) Ongoing Gujarat 388.09

Rajkot Bypass (Km. 175-185) on NH- 8B

in Gujrat, Pkg-Vil
23. Six Laning of Vadodara to Bharuch BOT [Totl] Ongoing Gujarat 660.00

Section (Km. 108/700 to 192/000 ot

NH-8) Pkg |
24. Six Laning of Bharuch to Surat Section

(Km. 198/000 to 263.400 of NH-8) Pkg I BOT [Toli} Ongoing Gujarat 492.00
5. Panipat-Jalandhar-Six Lane (Km.

96.00 to Km. 387.10) on NH-1 BOT [Toll] Ongoing Haryana and Punjab 2,288.00
26. Panipat Elevated Highway Project

(Km. 86-96 on NH-1) BOT [Toll] Ongoing Haryana 270.00
21. Delhi/Haryana Border to Rohtak on NH-10 BOT[Toll) Ongoing Haryana 486.00
28. Gurgaon-Kotputii-Jaipur-Six Lane BOT [Toll] Ongoing Haryana and 1,673.70

(Km. 42.70 to Km. 273.00) on NH-8 Rajasthan
2. Belgaum-Maharashtra Border (Pkg-IV) BOT [Annuity] Completed Kamataka 332.00
30. AP/Kamatka Border-Nandi Hill

Crossing & Devenhalli to Meenu

kunte Village (Km. 463.60-527 &

Km 535-539 of NH-7 in Kamatka)

(avathi village) (KNT-1) BOT {Annuity] Ongoing Kamataka 402.80
31 Nelamangla-Tumkur (BOT) BOT ([Tol) Completed Kamataka 155.00
32. Bangalore Elevated Highway )

Silkboard to Electronic City

(Km. 8.785-18.75 on NH-7) BOT [Tolf} Ongoing Kamataka 450.00
33, Bangalore-Hoskote-Mudbgal Section

Km 237.700 to Km 318.000 on NH-4 BOT [Toll] Ongoing Kamataka 565.00
34, Bangalore-Neeimangla on NH-4

(Km. 10/00 to Km. 29/50) BOT [ToH] Ongoing Kamataka 445.00
35. Neelmangla-Devihalii section (Pkg-)
' Km 28/200 to Km 110/00 on NH-

48 (Neelmangla-Hassan) BOT (Toll] Ongoing Kamatka 441.00
36. Neeimangla-Hassan (Pkg-it) km '

110/000 To Km 191/200 on NH-48 BOT [Toll] Ongoing Kamatka 440.00
37. Trishur-Angamali (Km. 270-316.70 of NH-47) BOT [Toll} Ongoing kerala 31250
38. Lakhnadon-MP/MH Border

(Km. 547.4-596.75 of NH-7) in MP

Ns-1/BOTMP-2 BOT [Annuity] Ongoing Madhya Pradesh 263.17
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39. Lakhnadon-MPMH Border

(Km. 596.75-653.225 of NH-7) in MP

NS-1/BOTMP-3 BOT [Annuity] Ongoing Madhya Pradesh 407.60
40. Guna Bypass (Km 319.700-Km

332.100 on NH-3) BOT [Tol] Ongoing Madhya Pradesh 46.00
41. indore-Khaighat (Km 12.600-Km

84.700 on NH-3) BOT [Toll] Ongoing Madhya Pradesh 472,00
4. Kissighat-MPMH Border BOT [Toll Ongoing Madhya Pradesh 549,00
43, Satara-Kamataka Border (Kagal) BOT [Toi] Compieted Maharashtra 600.00
44. Vadape-Gonde BOT [ToH) Ongoing Maharashtra 579.00
45, Pimpaigaon-Dhule BOT [Toll] Ongoing Maharashtra 556.00
46. Pune-Khed (MoSRTH) BOT [Tol] Ongoing Maharashtra 127.60
47. Kondhati-Telegaon BOT [Tol} Ongoing Maharashtra 212.00
48. ChattisgarhMaharashira Border-Wainganga Bridge BOT [Toll) Ongoing Maharashtra 424.00
49, Nagpur-Kondhali BOT ([Tot]) Ongoing Maharashtra 168.00
50. NS-1BOTMP-UP/Gwalior-Jhansi

(Km. 16-Km. 96.127 of NH-15) BOT [Annuity) Ongoing MP and UP 604.00
51. Zirakour-Parwanoo (NH-22) BOT [ToH} Ongoing Punjab and Haryana 290.00
52. Amritsar-Wagah Border Section of

NH-1 from Km. 455.400 to km 491.620 BOT {Annuity] Ongoing Punjab 205.88
53. Ambala-Chandigarh (Zeerakpur) BOT [Tol) Ongoing Punjab 298.00
54. Jalandhar-Amritsar (Km. 407.100 to

Km. 456.100) on NH-1 BOT [Toll} Ongoing Punjab 263.00
55. Kurahi-Kiratpur BOT [Tol] Ongoing Punjab 309.00
56. Jaipur-Kishangarh BOT [Toll} Complsted Rajasthan 644.00
57. ROB Kishangarh BOT (Tok] Completed Rajasthan 18.00
58,  Mahua-Jaipur BOT [Toil Ongoing Rajasthan 483.00
59, Bharatpur-Mahua BOT [Tofl) Ongoing Rajasthan 250.00
60. Tambaram-Tindivanam

(BOT/Annuity) km 67 to Km 122 BOT [Annuity) Completed Tamil Nadu 375.00
61. Krighnagiri- Thoppurghat (Km. 84.156

of NH-7) TN-1 BOT [Tolf) Ongoing Tamil Nadu 372.70
62. Salem-Karur (Trichy-Karur)

(Km. 207.05-248.62 of NH-7) TN-2 BOT (ToH] Ongoing Tamil Nadu 253.50
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63. Salem-Karur (Namakkat-Karur)

(Km. 258.65-292.60 of NH-7) TN BOT [Tolf) Ongoing Tamil Nadu 205.60
64. Karur-Madurai (Karur-Dindigul)

(Km. 292.60-373.725 of NH-7) TN BOT [Tolf] Ongoing Tamil Nadu 327.20
65. Karur-Madurai (Dindigul-Samayanallur)

(Km. 373.27-426.60 of (NH-7) TN-5 BOT [Toll} Ongoing Tamil Nadu 283.50
66. Salem-Kerala Border (Km. 0-53 of

NH-47) TN-6 BOT [Toll) Ongoing Tamil Nadu 469.80
67. Salem-Kerala Border (Km. 53-100 of

NH-47) TN-7 BOT [Tolf] Ongoing Tamil Nadu 379.80
68: Tindivanam-Ulundurpet (package-

Vi A) Km 21-Km. 192.25 BOT [Tol} Ongoing Tamil Nadu 480.00
69. Ulundurpet-Padalur (package Vi B)

Km 192.25-Km 192.25-Km 285 BOT [ToH) Ongoing Tamil Nadu 460.00
70. Padalur-Trichy (Package-Vl C) Km

285-Km 325 BOT ([Tol] Ongoing Tamil Nadu 320.00
. Madurai-Arupukottai- Tuticorin (Km

138.8-Km 264.5) TN-14 BOT (Tofi} Ongoing Tamil Nadu 629.00
72. 4 laning of Km 80.000 to Km 135.750

of Thanjavur-Trichy Section of NH-

67 in the State of Tamil Nadu BOT [Toll) Ongoing Tamil Nadu 280.00
73. Trichy-Karur on NH-67 BOT [Toll) Ongoing Tamil Nadu 516.00
74 Trichy-Dindigul on NH-45 } BOT [Toll] Ongoing Tamil Nadu 576.00
75. Pondicherry-Tindivanam on NH-66 BOT [Tol} Ongoing Tamil Nadu 285.00
76. Salem-Utundrupet (BOT-1/TN-06)

Km. 0.313 to Km. 136.670 on NH-68 BOT {Toll} Ongoing Tamil Nadu 941.00
7. Chennai Tada-Six Lane (Km. 11.00

to Km. 54.40) on NH-5 BOT (Toli] Ongoing Tamil Nadu 353.37
78. Gorakhpur Bypass (Km. 251.70-279.80) BOT [Annuity] Ongoing Uttar Pradesh 600.24
79. NS-1/BOTMP-1/Gwalior Bypass

(Km. 103 of NH-3 to Km.

16 of NH-75) BOT [Annuity} Ongoing Uttar Pradesh 300.93
80. Jhansi-Lalitpur (Km. 0-49.79 of NH-25,26) BOT [Annuity) Ongoing Uttar Pradesh 355.06

in UP NS-1/BOT/UP-2
81. Jhanig-Lalitpur (Km. 49.79-99.00 of

NH-26) in UP NS-1/BOT/UP-3 BOT [Annuity} Ongoing Uttar Pradesh 276.09
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82. Bara-Orai (Km. 449 to Km. 422 on
NH-2 & Km. 255 to 220) BOT [Annuity] Ongoing Uttar Pradesh 465.00
8. Meenut-Muzaffamagar BOT [Toll} Ongoing Uttar Pradesh 359.00
84. Agra-Bharatpur (Jaipur)
UP/Rajasthan Border Bot [Toll} Ongoing Uttar Pradesh 195.00
85. Sitapur-Lucknow BOT [Toll) Ongoing Uttar Pradesh 322.00
86. Panagarh-Palsit BOT [Annuity] Complsted West Bengal 350.00
87. Palsit-Dankuni Durgapur Expressway BOT {Annuity] Completed West Bengal 432.40
88. Vivekananda Bridge (2nd) BOT [Toll] Completed West Bengal 641.00
89. Siliguri-istampur (Km. 551-580 of NH-31) BOT [Toll} Ongoing West Bengal 155.00
Statem